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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI
Original Application No. 131 of 2024

S. Mahesh, Co-ordinator,

Makkal Mandram,

Sengodiyur Village (Mangalapadi),
Melkathirpur Post, Kanchipuram-631502
Email id.: maheshmm 707197 l@gmail.com

...Applicant
Vs.

Dr. D.V.R. Prakash Rao, Ph.D.,
Founder and Managing Director,
Prakash Foods and Feeds Mills Pvt. Ltd,
Ariyaperumbakkam
Kanchipuram-631502 Village,
Phone numbers: +91 44 2378 1501/1502/1503/1504/1505
Mobile number: 9940099000

Email: contact@prakashfeeds.com.

The District Collector,
Kanchipuram District,
Mobile number: 9444134000
Email Id: collrkpm@anic.in .

Mr. K. Prakash..

District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Plot No.CP-5B,SIPCOT Industrial Development Centre,

Oragadam, Kanchipuram District - 602105.

Phone: 9884800236

Email:deespr@tnpcb.gov.in. ... Respondents

REPLY AFFIDAVIT FILED BY THE THIRD RESPONDENT —
DISTRICT ENVIRONMENTAL ENGINEER (DEE),
TAMIL NADU POLLUTION CONTROL BOARD (TNPCB)

[, K. Prakash, Son of Thiru P.Kuppuswamy, aged about 59 years
having office at Plot No.CP-5B, SIPCOT [ndustrial Growth Centre,
Oragadam, Sriperumpudur Taluk, Kanchipuram District do hereby solemnly

affirm and sincerely state as follows:

[ am the District Environmental Engineer, Tamil Nadu Pollution
Control Board, Sriperumpudur and [ am well acquainted with the facts of the

case from the office records.

" Y
District En\vtr eﬁ?alr'Engmeer

Tamil Nadu tu Control Board
Sriperumbudur @ Oragadam



2. It is respectfully submitted that the present application is filed by the applicant
with a prayer to

“Direct the Ist Respondent (R1), Prakash Foods and Feeds Mills Pvt.
Ltd., to halt operations permanently to prevent further environmental
damage. On failure by the Ist Respondent (R1) to comply, direct the
2nd Respondent (R2), The District Collector, Kanchipuram District,
and the 3rd Respondent (R3), District Environmental Engineer, Tamil
Nadu Pollution Control Board, to take action against the Ist
Respondent (R1) and permanently shut down the company fto prevent
further environmental damage and pass such or other orders as this
court deems fit in the circumstances of the case.”

3. It is respectfully submitted that the unit M/s. Prakash Foods & Feed Mills
Private Limited, S.F.No. 30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3, 30/1B,
Keelambi Village, Kancheepuram Taluk and District has established its
facility in the year 1995 to manufacture Leather Meal. The unit is
surrounded by M/s. Kavin Care Dairy in the northern direction,
agricultural activity in the southern direction and vacant lands in other
directions. The nearest village Aryaperumbakkam is located at about 300
m in the west direction from the unit premises. The Consent to Operate
vide Proceeding dated 17.02.1995 was issued to the unit for the production
of Leather Meal - 600 T/Month (Copy enclosed vide Annexure-1).
Consent to Operate for expansion was issued vide Proceeding dated
26.05.2016 (copy enclosed vide Annexure-2) and renewed vide
Proceeding dated: 12.04.2023 (Copy enclosed vide Annexure-3 &3A) up
to 31.03.2029 for the following

e Food Supplement for Cattle Feed and Poultry - 2000 T/Month
e Sewage - 2.5 KLD for discharge on Industry’s own land.
e Trade effluent - 1.0 KLD (Boiler Blow down) evaporated through Solar
Evaporation Pan.
4. It is respectfully submitted that the 1* respondent unit’s manufacturing
process involves cooking of raw materials (sinews), bye product of bone
mill, having moisture content of 13% during wet season and 10% during

dry season in a double jacketed vessel at 135°C under 3 bar pressure for 45
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minutes to hydrolyse the protein fractions for increasing the digestibility.
Then, it is passed through hammer mill and crushed to a fineness of 10
mm. These materials are further pulverized, blended along with other
materials and post crushed to a fineness of 3mm to meet the requirements
of poultry feeds.

. It is respectfully submitted that the 1* respondent unit is storing the raw
materials (Sinews) in the closed shed. The unit has installed jacketed
vessel, pulverizers and blenders for its manufacturing process activity. The
unit has provided boiler of 3 T/hour capacity for steam generation and
using briquettes as fuel for the boiler. The unit has provided bag filters for
the control of particulate emission from pulverisers. The unit has provided
gravity dust collector along with a stack of height 8 m height for the boiler.
The unit has provided solar evaporation pan for the disposal of boiler blow
down.

. It is respectfully submitted that a complaint was received on 08.11.2023
from Makkal Mandram located at Mangalapadi Village, Melkadhirpur
Post. Kancheepuram Taluk and District against the unit regarding odour
nuisance through CM Cell Complaint Portal. Based on the complaint, the
unit was inspected on 09.11.2023 and was instructed to carry out
improvement measures to control odour nuisance and to comply with the
conditions of consent order issued vide DEE TNPCB, Sriperumbudur
Proc. dated 16.11.2023.

. It is respectfully submitted that the said complainant has again filed a
petition during farmers grievances meeting held in the month of November
2023 to take action against the unit for unbearable odour nuisance and the
same was received by DEE. Sriperumbudur vide District Collector Letter
No 3/2021 dated 11.12.2023. Hence, the unit and its surroundings were
inspected again along with the complainant on 18.12.2023. Also a joint
inspection along with the Revenue Divisional Officer Kancheepuram was
made on 19.12.2023. During inspection, it was noticed the unit has not
taken any improvement measure for the control of odour and not complied
with certain conditions of consent order. Hence a show cause notice was

issued to the unit vide DEE, TNPCB, Sriperumbudur Proc. dt. 19.12.2023.

District Envi
Tamil Nadu
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8.

It is respectfully submitted that the unit in its letter dt 03.01.2024 has
furnished its reply for the show cause notice. Meanwhile based on the
public unrest regarding heavy and unbearable odour nuisance from the
said unit on 06.01.2024 @11:00 PM and as per the instruction of the
District Collector. Kancheepuram District, the unit was instructed to stop
the operation immediately

It is respectfully submitted that subsequently the Board has issued
direction for closure and disconnection of power supply to the unit under
section 33A of Water (Prevention and Control of Pollution) Act 1974 as
amended and under section 31A of Air (Prevention and Control of
Pollution) Act 1981 as amended vide Proc dated 09.01.2024.( Copy
enclosed vide Annexure 4). Accordingly power supply to the unit was

disconnected by TANGEDCO on 10.01 2024.

10.1t is respectfully submitted that, aggrieved by the Board's closure direction,

11

the unit had filed an appeal before The Hon'ble Appellate Authority in
Appeal No. 12/2024. The Hon'ble Appellate Authority in its order dated
07.02.2024 had directed the Board to conduct an inspection within a week
and to submit report on 14.02.2024 and also to restore power supply to the

unit in advance.

It is respectfully submitted that meanwhile, the Board vide its letter dated

08.02.2024 has requested the unit to approach Hon'ble National Green
Tribunal (NGT) under Section 33A of the Water (Prevention and Control
of Pollution) Act 1974 as amended for remedy as closure direction was
issued under both Water and Air Acts and hence the unit has preferred an
appeal before Hon’ble NGT (SZ) in Appeal No 26 of 2024 against the
closure direction issued by TNPCB vide Proc dated 09.01.2024 under the
Water Act.

12. It is respectfully submitted that the Hon’ble NGT (SZ) in its order dated

16.02.2024 has directed the TNPCB to carry out the inspection under the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention
and Control of Pollution) Act 1981, and to file report before the Hon’ble
Appellate Authority on the next adjourned date. In this regard, the Board

vide its Proc dated 22.02.2024 issued temporary restoration of power
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Tamil Na@u Pollutio

o\

entatEngineer

n Control Board

Sriperumbudur @ Oragadam



supply to the unit up to 29.02.2024. (Copy enclosed vide Annexure - 5).
Accordingly, power supply to the unit was restored by the TANGEDCO
on 27.02.2024.

13.1t is respectfully submitted, that the Hon’ble Appellate Authority in its
interim order dated 28.02.2024 directed TNPCB to conduct inspection
within two weeks time and till such time electricity should not be
disconnected as the power supply to the unit was restored only on

27.02.2024. Accordingly, vide proceeding dated 29.02.2024 direction was

again issued to the TANGEDCO by TNPCB to restore power supply to the

1* respondent unit for a period up to 12.03.2024.

14.1t is respectfully submitted that in order to inspect the I* respondent unit,
vide proceeding dated 23.02.2024 the TNPCB constituted a Committee
consisting of i) JCEE (M), TNPCB, Chengalpattu ii) DEE, TNPCB,

Sriperumpudur and iii) EE, TNPCB, Corporate Office. The Joint

Committee inspected the unit on 05.03.2024 and submitted its

recommendations to the Board and in turn to the Hon’ble NGT (SZ) and

Hon’ble Appellate Authority to carry out its operation for three months

subject to the following conditions so as to assess the adequacy of the

improvement measures taken to minimize the odour problem and the
status of the public complaints

i) The unit shall provide suitable suction and hood arrangements to
collect the steam/emission released during the discharge of the digested
raw material from both the loading and discharge points of digester and
an adequate wet scrubber followed by an activated carbon adsorption
tower for the control of odour generated from the digestion process
within three months time.

ii) The unit shall provide a suitable control mechanism to ensure that the
entire mist spray pipeline network functions all the time during
production.

iii) The unit shall provide CCTV cameras to monitor the operation of the
mist spray pipelines in all the places including raw material storage

area and of the APC measures provided to pulverizers and connect the

e

mentarEngineer
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same with CAC of TNPCB within three months time.
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iv) The unit shall improve the Air Pollution Control measure provided to
the pulverisers by plugging all the leaks in the pneumatic conveyers,
transfer pipelines and the pulveriser and by providing a bag filter of
adequate capacity within three months so as to completely arrest the
fine dust emission from the pulverizing operation.

v) The unit shall provide a detailed proposal along with time line within
three months for the installation of bio-filter with suitable blower
arrangement to push the air containing odour causing substances from
western side to eastern side and pass them through bio-filters for
effective odour removal and to avoid odour nuisance to nearby village
of Aryaperumbakkam.

vi) The unit shall provide proper cover for the hammer mill and the screw
conveyers provided in the hammer mill within three months to prevent
dust emission from the crushing operation.

vii) The unit shall operate the plant only during day time i.e. from 6 AM
to 6 PM to avoid odour and air pollution in the nearby village during
night time.

viii) The unit shall ensure that raw material i.e. sinews received for
processing shall not have moisture content more than the minimum
possible value of 8% as reported to minimize the odour from the raw
material.

ix) The unit shall store the raw material as minimum as possible to

. ‘ rﬁinifhize the odour nuisance. The unit shall also ensure that the mist

e

";%’Sliray’?érrahgéments placed around the raw material storage area is in
operation even when the plant is not in operation.
x) The unit shall develop thick green belt at all the open spaces available
at back yard excluding electrical over head line area.
15.1t is respectfully submitted that based on the Hon’ble Appellate Authority
order dated: 20.03.2024 & Hon’ble NGT (SZ) order dated 05.04.2024, the
suspension of closure direction was issued to the unit vide Proc. No.

TNPCB/T1/F.000579/SPR/Suspension of Closure /Water /2024 dated:
[8.04.2024 up to 17.07.2024, subject to the condition that the unit shall

N 7,
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comply with the recommendations of the Joint Committee within a period
three months.
16.1t is respectfully submitted that accordingly, direction for suspension of
closure and temporary restoration of power supply vide proceeding dated
18.04.2024 was issued to the unit by TNPCB for a period of three months
(i.e., up to 17.07.2024). (Copy enclosed vide Annexure-6) to comply with
the Committee’s conditions by the 1* respondent unit.
17.1t is respectfully submitted that, based on the unit’s request the Hon’ble
Appellate Authority in its order dated 05.06.2024 has granted extension of
power supply to the 1* respondent unit for the period of 45 days from
17.07.2024 for the purpose of operating the unit as the unit is yet to
comply with certain conditions. Subsequently, the  Hon’ble Appellate
Authority in its order dt. 28.08.2024 has permitted the unit to operate for
further 3 weeks till inspection report is filed by the TNPCB. Accordingly,
the Board vide its Memo dated: 29.08.2024 has requested the Joint
committee to inspect the unit again and submit the present status of
compliance with the recommendations of the Committee. _
18.1t is respectfully submitted that, based on the above memo, the Joint
committee inspected the unit on 05.09.2024 and found that the unit has not
complied with a few recommendations and hence the committee suggested
that the unit may be permitted to carry out operations for six months so as to
comply with the following conditions vide its report dated: 18.09.2024
submitted to the Hon’ble Appellate Authority.

i. The unit shall provide activated carbon adsorption tower at the outlet of
wet scrubber for the control of odour from the digestion process.

ii. The unit shall provide a suitable control mechanism to ensure the entire
misting spray pipeline network functions all the time during production.

iii.  The unit shall provide CCTV cameras to monitor the operation of entire
mist spray pipelines and APC measures and connect the same with CAC
of TNPCB.

iv.  The unit shall provide a detailed proposal along with timeline within three

months for the installation of bio- filters with suitable blower

District Envi ent bEngineer
Tamil NadyPollution Control Board
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arrangements for effective odour removal and to avoid odour nuisance to
nearby villages.

v. The unit shall ensure the raw material ie, sinews received for processing
shall not have moisture content more than 13% as reported in its reply
dated: 03.01.2024 for the show cause notice issued.

vi.  The unit shall not store raw material more than 10 days requirement at any
point of time.

vii. The unit shall carryout AAQ / Emission survey covering odorous
substances through TNPCB laboratory.
viii.  The unit shall not park trucks loaded with raw materials outside the unit

premises at any point of time.

19. It is respectfully submitted that, considering the above Joint Committee
Report, the Hon’ble Appellate Authority in its order dt.25.09.2024 has directed
that “the appellant unit to comply with the above recommendations within a
period of two months and report the same to the official respondent as well as

the Authority. Till such time the interim order already granted shall continue”.

Therefore, it is humbly prayed that this Hon’ble National Green Tribunal
(Southern Zone) may be pleased to pass such further or other orders as this
Hon’ble Tribunal may deem fit and proper in the facts and circumstances of this

case and thus render justice.
PR
District tabEngineer
Tamil Nadu Poliution‘Centrol Board
Sriperumbudur @ Qragadam

VERIFICATION

[, K. Prakash, Son of Thiru.P.Kuppuswamy, Working as District
Environmental Engineer, having office at Plot No.CP-5B, SIPCOT Industrial
Growth Centre, Oragadam, Sriperumpudur Taluk, Kanchipuram District-
602105, do hereby verify that the contents of above reply affidavit are true to

the best of my knowledge through records.

ot
District B o‘ﬁﬁ% fateNigineer
Tamil Nadu Pollution Control Boand
Sriperumbudur @ Oragadam
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Proceedings No: 3 ATRpPORE /CPT-MGR (5} /F2789 /4 /FATED: 19 2 a5

Consent for Easdiang/MNow or—ftcred—emtiet/ discharge of sewape and/er-trade cffluent
buger Sestion 2572 of the Water [Prevention and Contrel of Pollution) Act. 1974 as
amended.

Sub : TAMIL NADNT POLLUTION CONTROL BOARD - QONSENT -
MESSRS. (oo iy ki Lnresiiae
Prakash Peed Milla Pyt Lid,,
R.S.40.30/2, 32/1,1/%, 143, 30/1A,32/2, 32/3, 30/18,
Filambi ¥illadge,
Kapchespuram Taluk,
Chengai=MER Disztrict.
for the d.isnharge of sewage and/fer- trade efluent woder
Section 25/78 of the Watsr (Preventlon and Contrel of Pollutfon)
Act. 15974 {Central Art, 6 of 1974) as amcnded.

Bef : 1. Your Application Mo, 5374 de,.29,.11.94

2. IR,Ha,DEE/CPT-MGR{S5} /T 116=1¥0/04/3¢ 7,127,794
from DEE/CPRMGR{Sonuth)

CCC/Boand Resolobon ™o @ ... Baatedd g

CONSENT 15 hereby pranted under Section 25/3870f the Water (Prevention and Contrel
of Poltubon) Act 1971 [Central Act, 6 of 1974) a3 amended [hereinsﬂ::r_ referred to as "The
Act”) and the rules and onders made thereander to

The Managing Director,

M/ Prakash Faed Mills Private Lid.,

R.5.%0.30/2, 32/1,1/1, 1/3,30/14, 32/2,32/3, 30/13,
Kilambi ¥iilage, ’ d .
Eancheepuram Talui,

Chengai-M3ER District,

(hercinafter relgred {0 a3 "The applicant"] authorsing him/hec/them to cooHews -to
wa-bring into nlake now dischearge or—m—mwfmmuhmasﬁ: of SCWRES atd faE

Hade eiuat, i U deverstorod clwon supnand

Thiz i= subjcct t the provisions of the IAEF Sad the rulks 'sndbtrdidsmade thereunder
and further subject fo the temns and condibdons incnrpuratﬂj mx the Jpecial and Geneml
Conditions anmesod. ;

This CONSENT 15 valtd for = period ending with the 31st day of March, 1595

{Thircy firse day of March nineteen ninsty five}

Tamil Nadu Pallution Contral Board

& Madros
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The Kanaging Director,

M/s Prakash Feed Mills Puh Lid.,
J-V.L. Towers,

i Floor -~ B,

117, Belson Manickam Road,
Aminjikkatas,:

Madras=600 029,
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Copy to : The Distdct Environmental Engineer. Tami Nadu Pollition Control Board,
Chengai MGR {(=zouth)

......................... District for *h_:fcrrmat_ir:-q_l And necessary action.
e T I ey
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Copy to : The Joint chief Environmental Engineer, Tamil Nodu Peludon Conhol BEoord,

Madras
..................... Region
i 3 e -
L 1 . " " §

Copy ta : The Comunissione:/ B mitve—ofeer

Kanchesmiram Panchayat Union,
Chergalpattu MGR South

Spare.: b.rajif242%s
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SPECIAL CONDITIONS

Mermils of the Pr-::d.-.'n‘u: Manutaciured

5l mo. Description Quantity/Month
i1 2] (2]

v SO0 tannes
1. 1leather meal &0

CY

This consent iz wvalid for the manufacire of products and rate of producnion mentioned

abeve. Any change oo the guantity o quality of the producis has o be brought to the
notiee of the Beard and fresh comsent pas o he obisioed.

2.

Discharge of coffluent e permitted from the [olinwing ountdes. The quantiy of effluent
discharged shal! not excced the figures mentloued below:

o - :
Cutlet Deseription of N Point of

Discharge
Nupibe Outlet i
e © (in ltres/day] sposal
) S @) =) [4)
1. sewage z, 500 on industry's ewn land
2 Trade éfflueni: 3,000 selar eveperatidm pan
3.
A,
5.
6.




e i e

3. The cffluent discharged shail net contaln constituents In excess of the toleranes limits
as laid down hereunder.

Serinl Chatme o~ Tolerance Limits.
nits :
Number terigtoa Outlet No.
. ... = @ i
(1) BB 5\ [BL__ (7L
N {:} '
i. pre Mumber S5.0=5 3.5-9
2. Temperature e 4282 zt the ooint of
T Aizcharge
3. Partivies size of total ) Shall pass 2350 micren I
Suspended solids, mim/ mleron ’ JaeTE
4. Total suapendsd solids ma/1 20 109
5. Total dissohed solids 2200
[rcrgatiies) mgsfl -
6. Chlotides as IC]] xng /1 1200
I
7. Sulphides as (S] mg/1 2
; aca
‘8. ‘Sulphates az 1504 . mgsft - _1- :
9. Fluorldes =s [F) rag/ 1. Z

in
o

10, Amwooniscal Witrogen s (M) mg.t

SRR

11, Sodium %
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5
Sariat Chrao - T Tolerance Limite.
Wumber temﬁcs Outlet Na.
3] (3] (2 [4] .
[#3)] B S b (5] £} ikl
{z)
1. Copper as [Cak - mg/] e
i)
1
‘i
13, Zine as (Zun) - mg/l : i
|4, Phenelic compiunds 2s 1
_— Fhenot mg/fl
P
15, il and grease g/l J 228
Sihe 1 l
16, Boron as (Bl =gl J— 2
17. BOD 5 days @ 20°C wgit: 20 30
4 . 250
Te 18 COR s __T-
10, Total Reskdual Chlorine mg/} | 1
- F
20, Arsenmic as [As) meEfl 0.2
21. Coamium & ;i,Ed'_I gtk 2
’1
]
94, Chrominm as: [ g.1
(hecavalent Cr* %) rag 1 I[
I
45, Cyanide as [CN] mg/ i j 0.2
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14
f
Serial Charac. — Toletence Limits.
-}
Ntll:l:lhel.' teriatics Outiet Neo.
(1) (2} 3 1
(1] (S5O}
24, Lead as (Ph - mg/1 0.01
25. Scleatum as fSgy - mg/| 0.495
26, Mermury total as (Hg mg/l i
i.
27. Imzectcldes . Absert
: |
[ :
' -?
28. Alpha emitiers Micro ©/fmi ‘ 10
!
I -6
23, Beta cmitiers CLAllero Ol ! A8
'i
!
30 Free Ammonis as (MHs) me!1 ] =
i
i
31. Disselved phosphates as (P} mg/] | 2
|
]
32. Total Kieldahl Mimogen g/ 1 | 100
f as ﬂ\'?} i
;
|
; I >
33. Tot=l Chromivm a= (<) mg/ i
i
|
J
34, Nickel as [Ni} Fy mgsl [ 3
j .
T
]
a5 . B

- Residual Sodium Carbonate mg/l

¥



15

4 Al wnits of the sewage/ rads effuent treatment plant to mchicve the quality of the

effluent according 1o ihe -tolerance  1bnits _prescribed above shall be completed WItHin

LERERE i menths from the date of this order ar-hefore

or dlong with the commissioning of predustion.

5., Mers must be affixed at the enizancs of the water supply conpection &0 that sawcd
meters mmﬂymﬂbhﬁr@pmﬂmmﬁmiﬂm&nceamifmumﬂwse&
of the Act pmﬂadmatmeth.whmﬁmaﬁxuishaﬂinmcasﬁbc at a point
before which water has been tapped by the ecnenmer for utilisaton for any purposes
WhatzoeveT.

5. Separate meter with necessary plpe-Hope for assessing the quantity of water used T

a. Industrial cooling, spraying in mine pits or bojler feed.
b. Domestle purpose. '

c. Process
d

e

\ .

7. The applicant shall take sinmediate action to install mcshanical coumpositing sampling
equipment and condoucous fow measuring/ recording devices o0 the effluent draifs of
trade 2= well as sewags effluent within thre: months from the dals of thizs consent
arder. A Teeord of daily eflivent discharge shall be maintalned.

]

R

b

gz %  This musentisglvenh;,rﬂmﬁﬂ_a:ﬁincmsﬁmﬁun ofmpa;ﬁguiamgwnmthc
S applicaton. Any change T alteration or doviation razde in setual practice. from the
: particulars furnisbed In the applieatinn will alsa be ground for Teview/ variation revocation

nfﬂmconsﬂntorderundm*'smﬂbnz?ufﬂmﬂmmmmakcsuchmm'tm::as
4 decmed fit ior the purposé of the Act.

_ EI - e e 3N -_r_-:‘; ?ﬁ-’ﬁfi’{}?‘.’ SET .-_-_\'_':u_-k._’.-r__r:_ AR BN e E

-‘ . v, e .T-\:-n_-_:-\::!-g\:_._' oy B TN T e Vo

i

% ¢ The appﬁc‘éﬂﬁféhﬁll’mﬁfeuﬁaﬁéé’%rm&i ma;aﬁ.thé-i;um' ity ofhquantity of the"rate. of
B et R R e - o i b re TR oL et S e R e e O

s : x ‘& : o ; o B I e, B

T Tt ,1§F- RIS P ge et wzef‘:ﬂ{}‘a‘? _—fl"":"r_""‘i_zEE'_': bf fischargs Tﬂﬁ?«“n?ﬁr PECVIOR written
IR - p:cxml‘iﬁiun '.:-!_f\ E*-F-Z;Bqﬂﬁlam i BORLELE B L TR s P Rt

.:-_,_ |, v Lo [ R

.:-:.'i Rl o P T R i i - Lo~ T S A GimmReTs Eod souelediion aziea

-1 1 : ) . 5 . - - i =L A - 5 AR = - -

10. The applicesnt shall comply wilh apnd carryout duccthréﬂ!nrdersmsu?:d by ﬂ:u: Board’
in this consent order and at =1 su.bﬁnquEn‘t Hrmes without any neghgence oo his part-
The applicant shall be Lable for. such lagel acton as pel provisions of the Law/Act
in case of nop-compliance of any crder fAireciives jszued ot any timne and or viclaton
of the terms and conditions of this pongent ordcr-
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15,

16,

b
g

18,

g,

2. Progresz on the Installation of effluent teatment plant;

b.  Progresz oo the Instaliatton of Mechanical fPmposits saminling equipment apg
' conthnueus flow recording/meavuring deviees, T

(©  Monthly Statement of dally discharge of sewage as well as trade efluents,

Any upset condition in any of the plant/plants of the factory which s, itkeiy to result
in iocreased sfluent discharge and or resuit In violation .of the standerds mentoned
abovz shall be reported in the Head Qusrters and Distriet Enviroomeyntal Englneer's

The applicant shall furnish to the visiting officer 'of the Board any information regarding
the constrction, installation or operation of the Plant ot of eflluent treatment plant
and any other particuiars as may be pertinent to preventing and contralling polution

Notwithstanding anything contameq in this conditional Jetter of demsent, the Board
hetchy reserves to it the PEnt and power ander section 272} of the Water (Preventian

272) of the act,

. The mdustry has to enenee that minimmum three vagetios of treva (Evcalvpius, Subabnl
And any ether suitabie variety] are planted at the density of mat less than 1.000 trees

Per acie. The trees mgy he Planted] along the boundaries of the Industry or indyzirial
Fremises. This plamtatiag Is stipulated over and above the tullc., plantation of trees
in that ares and matntsin thers,

The unit =hall previde Sephic fank follewsd oy aiépersi@n treﬂ{:h ;

Ler the treatvent ang dispesal ef sewage hefore the commissienins
ef praduotien,

The it shall previde impervisnpselar eveporation pan =g 2EQqurat
area te avaparate sffiunept generated from +he Leiler plew dam :
and cemfensate befere the commdasining »f Preivetion and to encw
that therd i= png syerflew, =cepsoe ar perooiation ef the efflueq
2L-anT print of timpa, :

The unit hes te ensure that Speration of the unit =hsll not cena
any edeyr preblem, :
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GENERAL CONDITIONS

The applcant sball make an application for gmant of fresh copsent atleast 30
days before the date of expiry of this consent order.

The industny would inmediiztely subarit reviscd application for eonsent 1 thiz Board
fn the event of amy change in the guantity and quality of raw material/end
products/ ranufacturing process ot quantity fquallty of the cilaent, =to.

The applicant shall display suitable caution board at the place whers the efiuent i=
enterlng amy water-body or any cther place to e iplicated by the Doard, indicating
theroin tiat the area tnto which the cffluents are being discharged is mot fit for the
domestic use/bathing: '

The applicant shall eithes

a- Mot lzter than S0 deys Gome the date of i=sue of this consent oeder, certify
in writing to the Member-Secretary that the spplicant has instatled or provided
fir an abernate elestrle power source suificient 6o operate all facilities installed
by the mpplicant o maintain complisnee with the tenns end conditinns of e
eongent

b. Hof later than 30 days fom the date of this comsent. certify in writing to the
sAember-Secretary  that npon the reduction:, loss or failure of any ong of TIOrE
of the primary aources of electric power to any facilitdes instalied by the appicant
to maintmin compliance with the fomns and cendions of this consent, the
applicant shall hali, reduce or gtherwise conirol producton and/or all dischargss
in ocrder to malmtain compiance with the terms and coonditons of this copsend

“he applirant shall pot zilew the discharge fromy other premises to mix with the
dlecharge from his/her/ihelr premises.

Stogm water shall not be allowed to mix with the trade and/or sewage effluent on
the upstrcam of the termminal mmnholes where the flow ineasuring dewvices will be
instaltled.

ATl solld wastes arlsing o the premises shall be properly classified and disposed off
tg the sausfetlon of the Board by

{1 Land fill, in case of inert marerial. carc being taken 1o ensure that the rateial
Aces oot give rise to jeechere whichk may pertcolate inte ground woter of carrisd
away with siom mn-oi

i controlled incineration, wherever possible in case of combustible oIganic material

fith Composting In case of biodegradable material '

Any e material shall be detrodfied otherwize be gealed In sieel drms and buried

in protected areas after obtaining approval of this Board o wridng. The deotoediicarion

or scalng amd burying shall be corried oul in the presence of Board's authorissd
persons  only.

The applicant shall maintain good house-keeping both within the factery and in the
promises. All pipes. valyes, sewers and drains shall be lesk proof. Floor washings
shall be admitted into the efuent collection sysiem ouly apd shall not be allowed T
find thelr way io. storm, dreains or open areas.

e e w———— P
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The applicart shati previde a1l facllities 40 the Board staff for cotlection o samplos.

The applicant shall at all times maittaln in good working order and operate efficiently
=M treatment or control facilttes or systema installed or used by him to satisfy the
terms 2l condifions of the consent

The Issvance of this consent does not convey Any propesiy rlght in either peat porgoa)
PrOTCTTy of any excluzive privileges. ner does i authoriss AN Jnjuvy to private projer
9 any invasion of personal rights nor any Infiingetnent of Central, Stote Lo
regulation.

This cotsent does nat authorize or approve the construction of any physical st ;- .
or facilitles or the undertaldng of amy work in any natural water course,

Non-compliance with efluenr litndtations,

) If for sny reasan the applicant docs arot comply with or wifl he unable fo comolhy
with any effluent bmitations specified  in this conssnt. the applicant, shz)l
imretately notify e conscot smuing authorh by talephons= and provide the
con=ent dasulng aathorty with the follwring information ig wiitlng within 5 days
of auch notfications

11 Cau=e for MHon-conypliance.
[ A deseription of the non-complied discharge inciuding its Bopact upon the
recsiving walcrs.

il Anticipated time of cantnuance of non-complianee |f expocted U3 continue
or if such condition hps hern corrected  the dumton of prericd  of
non-complance,

[} Sieps laken by the applicant to reduce snd climinate the non-cempiying
discharge: an) '
vl Steps to Yo taken by ihe appilcast o preven: recurrencs of comditien of

nen-compliance.

tb]  The applicant shall tale all reasomable stens to minimize apy adveese impact to
natural waters resulting from nop-compliance with any effuent limitation specified
n this consent incloding such aceslerated or zddittenal monitoring as NECEEEATY
o defermine the nature and impact of the nen-complying dizcharge.

ic]  Nothing fn thiz consent shall he constreed to relieve the applicant from ebeil o
eriminal pegaltizs for non-eomplance whether or pat such nan-complance s
duc 10 factors beyond his control, such as break-down, elwcttle failure, accident
ar natumm)l disastap,

The diversion or by-pass of ary discharge from facilitles utilimed By the applicant to

maintain complisnee with the terms apd eopditions af this consent ts Prohibited except:

(1] Where unavofdable to prevent loss of e o severs praperty damage or

i8] Where swxressive storm dramage or run-off would danmage. any facilitios e T H
lor compliance with the terms and conditgnz of this consent. The anplicant
shall imnediziely notfy the Board In writing of cacl surh diversion or In-Taiss
n accordance with procedure speeificd as wnder Item MNes?a

The applicant shalt at hls own eost get e efluent samplas soliseted hoth befire a40

affer freatment and et them anaiyzed at an anproved Laboratory of the Bassd ey

month ¥t the parameters jndleatod in Bpental comdition MNo.3 and shall subauit in

duplizate the roport thereof to tha Eoard,

The addition of varions trentmen: chemicals should he done cnly  with mecliaaica

dosers and proper quipment for remalation of corpece desages determined dally and

for proper wnifornn freding, Crude practices sich as duraping of chemicals o tlruise

BT sumps or tickliug of acids or alkelies arblirariiy and utilizing pates for stlring,

BT, should not he resorted 1o



e, - : . —_

* 19 - G
y i TR
1 '

not o utlise a5 meT stagnation ponds. fhe apacrobic lagnons showld he fed with

the required nuitents o7 efiective digestion. Lagoons shouid be constructed with sides
and bottem made impervicous.

18, Coms should be taken to heep the _eerobic lagoons, if-sny, biolegically actve af.

149, The ughsation of treated effiuent oD metory's oW fands. I any. should be complete
and therc sheuld be Do possibiiity of the efffpent gaining accsss into any drainage
channel or ofher water courscs either Jirectly or pdirectly or by owerfiow.

. ‘_“._-h.q:n.l,i\?.l'-}.‘"". A

o0, The effinent disposal on tamd. if aoy. sheuld be dane without creating amy nuisance
tn the swiToundirgs ©f fpundation of the lands at an)y e

gi. If ax any tme fhe disposal ‘of freated  chlnent on land hecomes meomplete 0T
uansatsiactony oF create any problem o7 becomes @ mater of dispute. the
st adopt alternate satisfactory Trcatment and dispossl mMeRsUrEs-

ndusiry

I LA

oo The shulge from rreatment unlis shall be Aried 1o sindge deying beds and the drained
nqmsha}lb: ke o cgualisaiion tank. :

fo the dispossl of treated effuent on land for smigation, the induetry shall kep B
views of the need for

e

1i] Rotation of ¢Tops. _
iii) Change of poini of applicatiom of efluent on land.
iy A pordon of lamd - kept faliow.

Ve

The adopticn of these would avoid soil becoming sick or stale, The industry may
engure this in copsuitation with the Agricsitural Dicpartnent.

a4, H s the sol= responsibility of the mdustry to epsure that fhere am: Do complaints at

any thme fom the Tyots 1o the swrounding armas as a Tesult of discharge of sewage
or imde effuent. '

g

uE5,  The cluent treatment units and disposal DEASULIES, shall becpme opcrative at 1he
tirnge of rommengement of production.

i 06, The fact of commpissiening of the incusioy shall be intimated o this office within one
P weeli 0f CONMIESSICRING

; 57, The unit has o ensure ibat the agency to whom ihe disposal of solid wastefsludge
SR apising rom the process /treatment 18 entrusted, shall obtain the permission of Tamil
’3_ Nadu Folhution Control Board undet Sectign %4 of the Wate? (Prevention and Contral
of Pollution) Act, 1874 befare tho disposal-

[

2%, The umit kas o put up Efluent Treatment flant within the wpecified perted indicated

: in Special Copdition No.4 by engaging suy on= of the coosultanis approved by he

; Board =nd operate and mainiEin he Efnent Treatpent Plant Fmﬁnunusiy and
cfcienty =0 that the trzated cffluent satisfes the standards BY the Bdard.

; ) . fo i
Tarnd Nade Follution Contrpl Board

; _ ' % Madros
2 - D
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24

26.

27.

28,

1

Care shouid be wmken to keep the anmeroblc lageons. - any. biclogically acdve afl.
ot to utilise os METE stagﬁatinn ponds. The anaerobic lagoons should be fod with
the reguirsd mtrlents for eifective digestion. Lagoons should Be constructed with sies
and bottom made impervlous.

The utilisation of treated efftuent ol Bctory's oW yands, if any. siheuld be complete
and ilere shoukd be no possibility of the efluent galning acosss inte Any dralnags
chanpel or othor water OUIEES sither directty o dlreethy or by GvCrilow.

The effuent disposal ol tand, i any. sheuld be dene without creating any nuisance
to the surroundings of jaundation of the lands at aty Hme.

i at =ny, time the disposal of treated  efluent on land beoomes ncomplete o
pnsatsfacwoiy oF crente any problem OF becoraes o matter of dlspale, the indusity
pust adopt alternate satisictory treatnent aml dizposdl meIrures.

The siudge from treammant onits aksll be died 1o sludge drying beds and the drmined
tieuid shall be talen 1o cgualisation nk.

In the disposat of treated efluent oo land for irlfation. the industry shali hkewd in

view of the need forn

{t* Rotadon of CIops. ;

[ii] Chenge of poimt of applicaton of cffluent cn land.
it} A pacdon of lanmd Hept faliow.

The adoption of hese wotld avald ssil hecorming siclt or stale. The industry maY
smsure this in consultation with the ﬁsgril::ultura.l Tiepartment.

45 the =cl= responstoility af the industry io CnSURe that thers are DJ pomplaints at
any tme from the ryows in the sorcounding Areas 2% & pesult of discharge of sewago

or irade cfflueat

The etfluent treatment ypite and disposal oEASUIES. shoall become operstive at the

time of copunencement of producton-

The fact of commissioning of the indusiy shall be intimated to this office within ous
week of commissioning.

Fhe unit has to ensuie {hat the agemey to whom the disposal of solid waste/shudge
arising from the process/ ireatment is emtrusted, shall ebtain the penmission of Tamll
Madu Pollution Contrel Board under Secton 24 of the Water | eniion and Control
Oof Pullution} Act, 174 hefore the disposal.

Tpe unit bas to pot up Effluent Treabnent Plant within the speuifed perind indicated
sn Special Condidon No.4 by engaping any obe of the consultants approved by the
Tioand and operate and mzintain  the Eftucnt Treatment Plunt gﬂntjﬂuous.ly and
efficicatly so thet the proated eftluent sulisfes the standards by the Board.

for CH&I%

Tamtil Nodie Pollution Confrot Loard
Madras E
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TAMIL NADYU POLLUTION CONTROL BOARD,MADRAS

CONSENT ORDER nex 8930

" DATHED - ]':'i'.IE;.Q'E. o

Froceedings No.: T3/TNPCBE/CET-MER(S)/F2TB0/A/ 5,000 40 5 o=

Congent for Beas New operation of the plant ander Section 21 of the A {FPeeventiog
and Conirel of Follutiond Act. 1981 as amended.

COC /Board ResolaHon Mo : P T .. Dated o enmes

Sub : TAMIL WA POLLUTION SONTROL BOARD ‘
- DONBENT - MESSES. prakesh Peed Mills Private Limited,
®,$,80,.30/2, 3271, 171, 1/3,30/1A, 22/2,.32/3,30/1B
Filephl Viilage,
Kancheepuram, Taluk, Coeem SR
Chengal-MEZR District,

for the ewstiag/mew operation of the plant under Section 21
of the Air [Prevention and Coptrol of Pollntion) Aet,
18581 as amended,

Raf @ 1. Your Application No, S708,dt.29.11,94,

2. IR N&.DEE/’CPT-—I"ER £3) /711617004, 88,7, 12,34,
' from DEE, CPT MIR(Seuth).

L LT

C?%NSENT ¥ bereby granted under Secton 21 of the Air (Frevention and Conigol of

Pollution! Act, 1881 (Ceptral Al 14 of 15981} as amended (hereinafier referred (o as “The

A"

I and the mies and orders  made thereunder to The Maoeging Dlrecter,

.Erakash Feed Mills Pve Ltd_,
;{{g.me.BDﬁ, 3271, 120,15, 30/, 33/2,38/3, 30718,
Kilamki Village,
Fanchesouram, Tzluk,
Chengal pattu~-M3R Districk,

thereinatter referred to @y "The Applicant'] autherising him fhesithem 1o Cperate his ! RTrtheir
Industrial plawd in the Ajs Pollution Contel Area g Aotified by the Cevernment and o

stECls/ citimneys.

and further sabiect ta the terms and co

Phcpiltsen frake e shechargs, of embssions Fom the

This is subject to the provisions of the Act and the Tules and orderzs wnade thereugder

uditions  incorporated §n the Special and Gepermd

Conditions annesed,

This CONSENT ts valid fmr a perind ending with the Z1ast day of Narch, 1995,
(THIRTY FIRST MARCH ¥INETEEN NINETY FIVE)

o S

Tarul Nado Poﬂuu:;rr('}untm! Board

% Madm s

2/t
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The Menzging Dirscter,
M/s.Prakash Fesd ¥111ls Privete Ltd,,
J.V. L. Tawers, '
IT Floer - B,

117,Helsen Manickam Read,
Armind fikkatrai, -

Madras - 00 J729,

L

PR

Lopy to £ The. District, Environineits) ‘Exgincer,. Tamil Nehu Pollutionr Control Board.

..... Bitrict for information and necessary action.

¥
7
]
I.E.
- B
]
-
w
2
fud

Madras. . Reglon o
b
. L . L) k] bl -,
Copy ta : The Commissioner, R,

Hancheepuram Panchavat Union,

Spare :

b.rajl/f2429s5,
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SPECIAL CONDI TIONS

1. Detalls of the Producis Manufactured

EL No. Description ' Suantity /Month

g sy T —esag | ShWME
] () @) @)

G tanresg

: rate of preductlog
_1 has to Le broayght
; Howing chimreys feta el and shall not experd
B T :
e
\.-'_,.}:._F-'. et
Chitnney/Stack Deseripton of Maximuom dl;uiu;r of
discharpe scharge
: Nember Chimimey /Sia ok
5 M*/howurs (Height)
R ——
(2 2) 13 (4)
' B { 3 T/nhr) 5 20m.

2. attacheg ts the Diasal
Ceners e Seg(125 Kval - 7m
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Afl units of the air polluton control equipiment required to achieve the quality of the

cisslons to the, toderance limits preseribed above shall be completed within ..., ...

e e b=t o ¥ =1 = S woondbes from 91: date of thls order Dr—tetore

................................................................... or along with the commmissioning of production.

Toe applicant shall provide port holes for sampling the emdssion and access-platform
for camylng out stack samipling and provide electricat ontlet points and oiher ATTanfemenTs
for Chimpeys/stacks and other sources of emlssions so as to collect samples of
emizslon by the Board oz the Bpphm.l:l‘t at any time in accordance with the provisions
of the Act or Rules made fi:lr_"rcm E

The applicant shall at his own cost get the samgples of emission coliected and anabyed
by the TNPC Board Laboratory every month for the parameters indicated in condition
No3(a) and shall furnish in tefplicate the report thereof 1o the Brard bv the 10th
aof suu.c::ucu;ng month,

This consent is given by the Board in econsiderafion of the particulars fiven in the
Aapplication. Any change or alteration or devietion miade in ocotual Proctice from the
particulars furnizhed, in the apphcation will afso be ground for review /variation S revmeatian
af the consent ovder under Section 21 of thie Act to make sgch deviation as deemod
it for the purpose of the Act.

The applicant shall not change or alter either the quality or quantity or rote of
epussion or install, replace or alter the air polution control equipment or changr the
Taw marteral of manufacturing  procoss resulting in any <haoge in qualiny and/or
quaniity of emissions. without the previous writhen permissica of the Booed.

The .applicant shall provide and maintsin &t hin own eest oneMwo/thies ambtent air
quality monitoring statons for DaGailonng susp-::ndod particiiate matter, Sulphur-dioxide,
Omides of Nitrogen, H_f,rd_m—ca.rhon Carbon-monodde and mopdtor the same 2l i a
dey, once in g WEEk.-rfnm'llght.-"mon!‘.h The i.ld.i.-.‘l. ccllected shall be mainined in a
Tegister and @ mnnthjv exiract Iurmshed to the Eaard

Thie apphca.ut -shall prnwdc and mﬂ.mtam at hm own gust i mgienrulcgmaj stat:on o
collect the, data an _wind m:loc:t}r gi.]reeu\:ur t-sm;:u:rature. hi.i.m.td;t_y l—clin.fajl Bt{: and
The -d.ail}r re:adjngs Sh'lll he. recorded a.nc;'l T.h: extract .'si:nt 0. the erd l:rn;:c. i.u d mu:rnf:ht
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The applicant shap forward the tollowing Information to the Member Secretany, Tamil

Nadu Pollution Control Boarpd, PMarirs, TEfublady beforr 10th of Cvery rncnth_.

{al  Progress on the nstallation of Afr Pollution {Contral equiptnents.

(B Progress on the Procurement and icstafation of equipmenis fiur metitoring amblent
alr gualfty, stacks, chimneys apd meteoralogicnl data,

[o} Menthly extract of dafly dlscharge of emissiogs thratgh each chimney fatack.

(4] Reportof Analysis of gtank monitoring, amMent ajr quality monitoring, metarolagics]
data as required under Coaditions, S22 & 10,

(2] Pregress op phnﬁng of trees and plants as referred o under General Conditions
Mo,

Any upset condition i any of the plant/plants of the factory whick is el to resolt
In Incrased emissicns andg for result In violation of the standards mentloned nhove
shall be repocted ta the Head guarters and District Enviranments) Enginesr's
Ofice/Regional Juint chicr Eavironmental Engineer's Omfice of the Board telegraphically.

The applicant shal farnish fo the VIsiting Officer or the Baoard any  information
Tegarding the stapl THNHGring svatem for YpeTatios of the plant ar any ofher particulors
2% My Do pertivent in Preventing ang contreiling of pollution o Alr.

this arder,

The conditions npossd &z above =hall continue in foree untlf revnfad under Section
21 aof tha Aot

The upit hag e SREUrE that ng process fnissien is lst gge from £hin
premises of the unit,

The wnit shaiz DTovide 2 stack ef adequate height i py melticre) ooe

Fust collecior ta the holler before the commingianing of praduceiow

#nd te aneure that the erission let suw shalli SRtizfy the Ambinne

Alr fuslite Tranfards presorihed by the Soops,

Ihe wnit shal) provide axhaust Dipe af adaqinte height to fhe Glezel:

Generatar et Yafare +tho cemmissietiing of oreduction apd o ersure 4
]

the emission 1m+ oLt shall Satisfy the Anhient Al Onazisy sfand-
Frescribad by ane Bazrd |
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GENERAL CONDITIONS .

The spplicant .ahq].l make An applestion for grant of frezh consent etleast 30
devs before the date of expiry of this Consent COrder.

The necessary fee, == proseribed  for obtaining consernt. shall be paid for by the
spplicant along with the application for Congent.

The mdusgy chall Immediately submit the revised application for consent to this Board
In M event of any change in the qQuanbity/quality of s materjal, manufa:turing
pIOCcess, rate of emisslons. air pallution control equipneent, el

The applicant shall elther -

il Not leter thawm 30 days from the date of lssue of this comsent order, certify

(b]  Nat later thap 30 days from the date of this -eensent certdy in woiting o the
Member Secretary that Ypon the reduction, icss or Fiure of cae or mnge of
the primary sonrces of cleetrc power o any facilities ipstallsd by the applieant

Ne cortrol eguipments or clbnney shali be altered op Tepluced or as the caze sy
be erected of ro.erected theept with the previous approval of the Board,

The Hguid effinent ari=ing out of the operation of the afr pellution coptre] eguipment
shall also be Heated m 5 meamncyr apd o the satisfotion of standards Frescribed by
the Poard i arcordamee WL the provisions of Water [Preventon  and Control of
Polutlon) Act, 1974 aa amepdexd,

The solid wasts, such as SWeCpings, Wastige, Package, empty coutaipers, residnes,
siudge including that from air pollution conira] CUiproents collected withln the Premiscs
of the industrial plant shall he Meposed off scientifically 1o the satisfation uof the
Boaudd. s0 az not to cause fugithe emiszion, dust mublems, or water pallution problem
through leaching cte. of any ldnd,

The apphicamt shall Plant a prinimum of three varicties of trees {Euﬂ&l}rpfus. Subabul
and any other suitahle varety) at the density of not less than 1,000 irces PEr asre.
The plantatien is stipalsted over and above the ik plantation of frees in that areg
and maintain them.

The apphicant shail Provide all facilities for collection of sample to ihe Board =taff

The siack WONHONIDE system employed by the applicant shall be apen for inapeaticn
of this Board ot any tme.



11.

i,

13

14

15
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17,

18,
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Thers shall kot be apy fugitive or episcdal dischargs fron the promises

In case of such episadal discharges fomisstons the industry shall talke tmmeodiate action
to bring: down the cmissian within the mjts prescribod by the Breed mospecial
condition No, 3la)

The applicant shall at all times masintain s good working order and operate as
efficienty as possible.ail polletion crntrol facilities to achisve the torms and vonditions

of the cooseni,

The issue af thiz ennsent dees npot COLVSyY any propetty rght in efther real ar personsl
Aroperty or any exclusive Privileges nor does it authorise anv Imjury to privats properse
or any invasion of Persanal rights. or any idringement of Ceniral, State Jaws or
regulations.

The applicant shal! keep the premises of the industrial plant and air pollution
efquipments clean and make al! Roods Plpes.” valves stacks/chimmevs leak proof The
air pellution control cquiprients, Ioeation inspoctian chambers, sampling poct holes
shall be made eastly accossible =t aill tire. :

The applicant shzll display this consent granted to hlm n a prominent place for
perusal of the ngpecting officers of this Board.

An izspection ook shali e opened and made available o the Buard’s Officers during
their visit to the Tactory.

If due to any technological improvements or otherwise this Board = of opinion that
all or any of the conditens referred tor above requires varlation (neleding the change
of any coptre]l couipment oither in whale or In part} this Board shall, sffer gving the
applirant an oppertunity of belng heard. vary all or any of such condition ond
thereupen the applicast shall be bound to comply with the conditions s vapled.

The applicant. hisfher/thelr legal heirs/representatives or assfgnees shall have no
elalm whatsoever to the continuation or teewnl of thiz consent after the expiny of
the periad of this conseny.

The Board reserves the right to-toview, impese addivonal condition or conditions,
revoke change or alter the forms and conditions of this sonzent,

e
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TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 160725310803 DATED: 26/05/2016.

PROCEEDINGS NO.F.0562SPR/OM/DEE/TNPCB/SPR/A/2016 DATED: 26/05/2016

SUB: Tamil Nadu Pollution Control Board —-CONSENT TO OPERATE FOR EXPANSION-I -M/s.
PRAKASH FOODS & FEED MILLS PRIVATE LTD , S.F.No.
30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B, KEELAMBI villageKancheepuram Taluk and
Kancheepuram District - Consent for operation of the plant and discharge of emissions under
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central
Act 14 of 1981) —Issued- Reg.

REF: 1. CTE Expan. Proc. NO.: F.0562SPR/OM/DEE/TNPCB/SPR/A&W/2015 dated 21/10/2015.
2. Unit’s application for CTO - Expansion dated 26/04/2016. .
3. FIR.No : F.0562SPR/OM/AE/SPR/2016 dated 03/05/2016.
4. Minutes of 89th ZLCCC meeting item no.89-24 dated 18/05/2016.

CONSENT TO OPERATE FOR EXPANSION is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made
there under to

The Managing Director,

M/s . PRAKASH FOODS & FEED MILLS PRIVATE LTD
S.F No.30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B,
KEELAMBI Village,

Kancheepuram Taluk,

Kancheepuram District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2017

District Environmental Engineer,

Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR

b - g\b\\ y

The Managing Director,

M/s.PRAKASH FOODS & FEED MILLS PRIVATE LTD,

Kilambi Village,Kancheepuram Taluk, Kancheepuram District,

Pin: 631551

Copy to:

1.The Commissioner, KANCHEEPURAM-Panchayat Union, Kancheepuram Taluk, Kancheepuram District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
4. File

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

This consent to operate for Ex
products (Col. 2) at the rate
to be brought to the notice o

SPECIAL CONDITIONS

pansion is valid for operating the facility for the manufacture of
(Col. 3) mentioned below. Any change in the products and its quantity has
f'the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No. S

Product Details
1. | Food Supplement for Cattle Feed and Poultry | 2000 T/month

By-Product Details

1. | Nil 0 Nil
Intermediate Product Details
1. | Nil 0 Nil

This consent to operate for Expansion is valid for operating the facility with the below mentioned
emission/noise sources along with the control measures and/or stack. Any change in the emission
source/control measures/change in stack height has to be brought to the notice of the Board and fresh

consent/Amendment has to be obtained.

I Point source emission with stack : B
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures from Ground |in Nm3/hr
Level in m
1 Boiler 3 T/hr Stack 8
2 Pulveriser 3 Nos. Dust collector with | 0
Bag filter
3 DG set 320 KVA Acoustic 8
enclosures with
stack
4 DG set 160 KVA Acoustic 8
enclosures with
stack
11 Fugitive/Noise emission :
SL Fugitive or Noise Emission |Type of emission Control
No. sources measures
the DG set Noise Acoustic
enclosure
2: DG set Noise Acoustic
enclosure-
The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
SI. | Parameter Unit Tolerance limits %8 2) 3 @ B
No.

The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD
Sl.  (Pollutant Time Weighted | Unit Tolerance Limits
No. Average Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
) Sulphur Dioxide |Annual microgram/m3 50 20
(SO2) 24 hours microgram/m3 80 80
2. |Nitrogen Dioxide | Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3.  |Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PM10 ‘
4. |Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M) or
PM2.5
B Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180
SI.  |Pollutant Time Weighted |Unit ~ | Tolerance Industrial,
No. Average Limits Residential,
Rural and other
area
Ecologically
Sensitive Area
(notified by
Central Govt.)
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
Tie Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. | Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6H6) | Annual microgram/m3 5 5
10. |Benzo(O) Pyrene |Annual nanogram/m3 01 01
(BaP)
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12. |Nickel (Ni) Annual nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

ResidentialArea 55 ' 45

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in S1. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

) : POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.

Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in SI.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Additional Conditions:

1. The unit shall ensure that the APC measures such as bag filter cum dust collected provided is
operated and maintained efficiently and continuously so as to satisfy the AAQ/SM/ANL standards
prescribed by the Board.

2. The unit shall condense the steam generated from the pressure vessel without letting into the
atmosphere so as to avoid odour nuisance nearby.

3. The unit shall ensure that the raw materials is stored under covered shed always. No open storage
shall be followed at any point of time. ;

4. The unit shall operate and maintain the APC measures such as the stack attached to the DG set and
stack attached to Boiler so as to achieve the revised AAQ /emission standards prescribed by the Board.
5. The unit shall develop green belt 25% of its total area at the rate of 400

trees/hectare in the unit premises.

6. The unit shall not use animal bones at any stage of its manufacturing activities.

7. The unit shall ensure that the operation of its activity does not attract any public complaints.

8.the unit shall adopt latest advanced treatment treatment technologies such as bio filtration or
ozonzation treatment to arrest the odoour control measures within 3 months.

ntal Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR

%&5\\"
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required

particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be

treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any odf such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevgnt documents immediately and get the necessary amendments for the change of name from the
Board.

POLLUTION PREVENTION PAYS

SISHI0 FHTUIMIO AITIIMINSH | 1j0Ih HMilenio aurpaEE
. W) ¢
6



37

L= =

Fr TN

If

R Y

w7
TAMILNADU POLLUTION CONTROL BOARD

19; The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR

Astene.
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CONSENT ORDER NO. 160715310803 DATED: 26/05/2016.

PROCEEDINGS NO.F.0562SPR/OM/DEE/TNPCB/SPR/W/2016 DATED: 26/05/2016

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE FOR EXPANSION-I -M/s.
PRAKASH FOODS & FEED MILLS PRIVATE LTD , S.F.No.
30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B, KEELAMBI villageKancheepuram Taluk and
Kancheepuram District - Consent for the operation of the plant and discharge of sewage and/or trade
effluent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended
in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. CTE Expan. Proc. NO.: F.0562SPR/OM/DEE/TNPCB/SPR/A&W/2015 dated 21/10/2015.
2. Unit’s application for CTO - Expansion dated 26/04/2016.
3. FIR.No : F.0562SPR/OM/AE/SPR/2016 dated 03/05/2016.
4. Minutes of 89th ZLCCC meeting item no.89-24 dated 18/05/2016.

CONSENT TO OPERATE FOR EXPANSION is hereby granted under Section 25 of the Water (Prevention and Control of

Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made
there under to

The Managing Director,

M/s . PRAKASH FOODS & FEED MILLS PRIVATE LTD
S.F No.30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B,
KEELAMBI Village,

Kancheepuram Taluk,

Kancheepuram District.

Authorising the occupier to make discharge of sewage and /or trade effluent. i
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2017

District Environmental Engineer,
Tamil Nadu Pollution Control Board,

SRIPERUMBUDUR
To %\
N\

The Managing Director,

M/s.PRAKASH FOODS & FEED MILLS PRIVATE LTD,
Kilambi Village,Kancheepuram Taluk, Kancheepuram District,
Pin: 631551

Copy to:

1.The Commissioner, KANCHEEPURAM-Panchayat Union, Kancheepuram Taluk, Kancheepuram District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
4. File

POLLUTION PREVENTION PAYS
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SPECIAL CONDITIONS

1. This consent to operate for Expansion is valid for operating the facility for the manufacture of
products (Col. 2) at the rate (Col. 3) mentioned below. Any change in the products and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

SL. Description Quantity- Unit
No.
Product Details
1. | Food Supplement for Cattle Feed and Poultry | 2000 T/month
By-Product Details
1. [ Nil 0 Nil
Intermediate Product Details
1. [ Nil 0 Nil
This consent to operate for Expansion is valid for operating the facility with the below mentioned
permitted outlets for the discharge of sewage/trade effluent. Any change in the outlets and the quantity
has to be brought to the notice of the Board and fresh consent has to be obtained.
Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD
Effluent Type : Sewage
1. Sewage 25 On Industrys own land
Effluent Type : Trade Effluent
1. Trade effluent (Boiler 1.0 Solar Evaporation Pans
Blow down)
The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down

hereunder.

POLLUTION PREVENTION PAYS
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SL. | Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No. Sewage Trade Effluent
I 1
. | Temperature oC -
2. | Total Suspended Solids mg/l 30
Total Dissolved solids mg/l -
(inorganic) ,
4. |0il & Grease mg/l -
5. |Biochemical Oxygen mg/l 20
Demand (3 days at 270C)
pH - 55t09
Particle size of Suspended |- -
solids

. |Chemical Oxygen Demand |[mg/] -
9. |Chloride (as Cl) mg/l -
10. |Sulphates (as SO4) mg/l -
11. |Total Residual Chlorine mg/l -
12. | Ammonical Nitrogen (as N) |mg/I -
13. |Total Kjeldahl Nitrogen (as | mg/l -

N)
14. |Free Ammonia (as NH3) mg/l -
15. | Arsenic (as As) mg/l -
16. |Mercury (as Hg) mg/l -
17. |Lead (as Pb) mg/l -
18. |Cadmium(as Cd) mg/l .
19. |Hexavalent Chromium (as |mg/I -

Cr+6)
20. |Total Chromium (as Cr) mg/l -
21. |Copper (as Cu) mg/l -
22. |Zinc (as Zn) mg/l -
23. |Selenium (as Se) mg/l -
24. |Nickel (as Ni) mg/l -
25. |Boron (as B) mg/Il -
26. |Percent Sodium % -
27. |Cyanide (as CN) mg/l -
28. |Fluoride (as F) mg/l -

29. |Residual Sodium Carbonate |mg/l -
30. |Dissolved Phosphates(as P) |mg/I -

31. |Radioactive materials b). micro -
Beta emitters curie/ml

32. |Sulphide (as S) mg/1 -

33. |Radioactive materials a) micro -
Alpha emitters curie/ml

34. |Pesticides mg/l -

35. | Phenolic Compounds (as mg/I -
C6HS50H)

4. . All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

POLLUTION PREVENTION PAYS
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The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in SI. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time.

ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge. ,

iv) Ign case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:

1. The unit shall ensure that the sewage generated is disposed through septic tank with soak pit
arrangement provided.
2. The unit shall ensure that the boiler blow down is disposed to the Solar
evaporation pan (SEP) provided. Also the unit shall ensure that there is no seepage or overflow from

3. The unit shall maintain good house keeping. s ; o
4. The unit shall not use animal bones at any stage of its manufacturing activities. .
5. The unit shall ensure that the operation of its activity does not attract any public complaints.

)
g Rt
District Environmental Engineér

1 ia\\\o Tamilnadu Pollution Control Board
2P Sriperumbudur @ Padeppai
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District Environmental Engineer,
Tamil Nadu Pollution\Control Board,
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
p?atlculars ensuring that there is no change in Production quantity and change in sewage/Trade
ettluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act. '

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers; residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District

office regularly. _ o
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on

or before Sth of every month. Y _

b) Yearly return on Hazardous wastes generated and accumulated for the period from Ist April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands. ¥

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

POLLUTION PREVENTION PAYS
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the

inspecting Officers of this Board.
P i
District

Environmental Engineer,
Tamil Nadu Pollution Control Board,

. SRIPERUMBUDUR
5\l
Yo
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CONSENT ORDER NO. 2308150021266 DATED: 12/04/2023.

PROCEEDINGS NO.F.0562SPR/OL/DEE/TNPCB/SPR/W/2023 DATED: 12/04/2023

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT — M/s. PRAKASH FOODS &
FEED MILLS PRIVATE LTD , S.F.No. 30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B, KEELAMBI
village, Kancheepuram Taluk and Kancheepuram District - Renewal of Consent for the
operation of the plant and discharge of sewage and/or trade effluent under Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) —
Issued- Reg.

REF: 1)Board Proc. vide BP No. 6 dated 02.08.2016 and vide BP No. 19 Dated 03/04/2023.
2)CTO- Expansion- PROC.NO.F.0562SPR/OM/DEE/TNPCB/SPR/A& W/2016 Dated: 26/05/2016
3)Unit’s online application for RCO vide application number 50021266 dated 23.02.2023.
4)IR. No : F.0562SPR/OL/AE/SPR/2023 Dated 12/04/2023

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “ The Act”) and the
rules and orders made there under to

The Managing Director

M/s.PRAKASH FOODS & FEED MILLSPRIVATELTD,
S.F.No. 30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B,
KEELAMBI Village,

Kancheepuram Taluk

Kancheepuram District .

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

ThisRENEWAL OF CONSENT isvalid for the period ending March 31, 2029

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR
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SPECIAL CONDITIONS

This renewal of consent isvalid for operating the facility for the manufacture of products/byproducts
(Coal. 2) at therate (Col 3) mentioned below. Any change in the product/byproduct and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Food Supplement for Cattle Feed and Poultry | 2000 T/month
By-Product Details
1. | Nil 0 Nil
Inter mediate Product Details
1. | Nil 0 Nil

This renewal of consent is valid for operating the facility with the below mentioned outlets for the

discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Outlet No.

Description of Outlet

Maximum daily discharge
in KLD

Point of disposal

Effluent Type: Sewage

1. Sewage 2.5 On Industrys own land
Effluent Type: Trade Effluent
1. Trade effluent (Boiler 1.0

Blow down)

Solar Evaporation Pans
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Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:

1. The unit shall ensure that the sewage generated is disposed through septic tank with soak pit
arrangement provided.
2. The unit shall ensure that the boiler blow down is disposed to the Solar
evaporation pan (SEP) provided. Also, the unit shall ensure that there is no seepage or overflow from
SEP

3. The unit shall ensure that its operation does not attract any complaints from the public nearby.

4. The unit shall ensure that the non-hazardous solid waste generated are disposed scientifically for
further beneficial use without any accumulation.

5. The unit shall not use animal bones at any stage of its manufacturing activities.

6. The unit shall not use “Use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc, plastic plates, plastic coated tea cups, plastic tumbler, water pouches and
packets, plastic straw, plastic carry bag and plastics flags irrespective of thickness, within the industry
premises. Instead, unit shall encourage use of eco-friendly alternative such as banana leaf, arecanut,

palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR

To

The Managing Director,

M/s.PRAKASH FOODS & FEED MILLS PRIVATELTD,
Il B, JV.L.Tower,

117, N.M.Road,

Aminjikaral,

Chennai,

Pin: 600029

Copy to:

1.The Commissioner, KANCHEEPURAM-Panchayat Union, Kancheepuram Taluk, Kancheepuram
District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information.

3. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR for favour
of kind information.

4. File




50 ANNEXURE —Ill a

Category of the Industry : \7; °
o LiFE
ORANG \\fd/ S

CONSENT ORDER NO. 2308250021266 DATED: 12/04/2023.

PROCEEDINGS NO.F.0562SPR/OL/DEE/TNPCB/SPR/A/2023 DATED: 12/04/2023

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT —M/s. PRAKASH FOODS &
FEED MILLS PRIVATE LTD , S.F.No. 30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B, KEELAMBI
village, Kancheepuram Taluk and Kancheepuram District - Renewal of Consent for the
operation of the plant and discharge of emissions under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

REF: 1)Board Proc. vide BP No. 6 dated 02.08.2016 and vide BP No. 19 Dated 03/04/2023.
2)CTO- Expansion- PROC.NO.F.0562SPR/OM/DEE/TNPCB/SPR/A& W/2016 Dated: 26/05/2016
3)Unit’s online application for RCO vide application number 50021266 dated 23.02.2023.
4)IR. No : F.0562SPR/OL/AE/SPR/2023 Dated 12/04/2023

RENEWAL OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as“ The Act”) and the
rules and orders made there under to

The Managing Director

M/s.PRAKASH FOODS & FEED MILLSPRIVATELTD,
S.F.No. 30/2,32/1,1/1,1/3,30/1A,32/2,32/3,30/1B,
KEELAMBI village,

Kancheepuram Taluk,

Kancheepuram District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the
Government and to make discharge of emission from the stacks/chimneys.

Thisis subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

ThisRENEWAL OF CONSENT isvalid for the period ending March 31, 2029

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR
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SPECIAL CONDITIONS

This renewal of consent isvalid for operating the facility for the manufacture of products (Col. 2) at
the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

S Description Quantity Unit
No.
Product Details
1. | Food Supplement for Cattle Feed and Poultry | 2000 T/month
By-Product Details
1. | Nil 0 Nil
Inter mediate Product Details
1. | Nil 0 Nil

This renewal of consent is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point sour ce emission with stack :
Stack |Point Emission Source Air pollution Stack height | Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level inm
1 Boiler 3 T/hr Stack 8
2 DG set 320 KVA Acoustic 8
enclosures with
stack
3 DG set 160 KVA Acoustic 8
enclosures with
stack
[ Fugitive/Noise emission :
S. Fugitive or Noise Emission |Typeof emission Control
No. sour ces measur es
1. DG set Noise Acoustic
enclosure
2. DG SET Noise Acoustic
enclosure
3. Pulveriser 4 Nos Fugitive Individual
Dust
Collectors
with Bag
filters
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Special Additional Conditions:

The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National Bio Diversity Authority if the unit is using any Biological resources or knowledge
associated thereto as per the provisions of Biological Diversity Act 2002.

Additional Conditions:

1. The unit shall ensure that the APC measures such as dust collectors with bag filters attached to
pulverisers, acoustic enclosures with stack attached to DG set and stack attached to boiler is operated
and maintained efficiently and continuously so as to satisfy the AAQ/ emission standards prescribed
by the Board.

2. The unit shall condense the steam generated from the pressure vessel without letting into the
atmosphere so as to avoid odour nuisance nearby.

3. The unit shall ensure that the raw materials is stored under covered shed always. No open storage
shall be followed at any point of time.

4. The unit shall adhere to the ANL standards prescribed by the Board.

5. The unit shall continue to develop green belt to a maximum possible extent within the unit’s
premises.

6. The unit shall ensure that its operation does not attract any complaints from the public nearby.

7. The unit shall adopt latest advanced treatment technologies such as bio filtration or ozonzation as
odour control measures within 6 months as committed.

8. The unit shall not use “Use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc, plastic plates, plastic coated tea cups, plastic tumbler, water pouches and
packets, plastic straw, plastic carry bag and plastics flags irrespective of thickness, within the industry
premises. Instead, unit shall encourage use of eco-friendly alternative such as banana leaf, arecanut,

palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR

To

The Managing Director,

M/s.PRAKASH FOODS & FEED MILLS PRIVATELTD,
Il B, JV.L.Tower,

117, N.M.Road,

Aminjikaral,

Chennai,

Pin: 600029

Copy to:

1.The Commissioner, KANCHEEPURAM-Panchayat Union, Kancheepuram Taluk, Kancheepuram
District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind
information.

3. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR for favour
of kind information.

4. File
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Proceeding No.: TNPCB / T1/ F.000579 | Closure [ Air / 2023, dated: 09.01.2024

Sub.: TNPCB - Industries — M/s. Prakash Foods & Feed Mills Private Ltd,
S F.N0.30/2, 32/1, 11, 1/3, 30/1A, 32/2. 32/3, 30/1B, Keelambi Village,
Kancheepuram Taluk, Kancheepuram District — Directions for closure and
disconnection of power supply under Section 31A of Air (Prevention and Control

of Pollution) Act, 1981 as amended — Orders issued — Regarding

Ref.: 1. Proceeding No. F.0562SPR/OL/ DEE / TNPCB / SPR /A /2023, dated:
12.04.2023

2. Proceeding No. F.SPR0272 / DEE / TNPCB / SPR/'OL / A /2023, dated:
19.12.2023

3. Unit's reply dated 03.01.2024 for the Show Causea Notice.
4. Letter No. DEE / TNPCB / SPR / F.SPR0272 / Complaint / 2024, dated:

08.01.2024

Whereas, vide reference 13t cited, the unit M/s. Prakash Foods & Feed Mills
Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3, 30/11A, 32/2. 32/3, 30/1B, Keelambi Village,
Kancheepuram Taluk, Kancheepuram District has obtained renewal consent order valid
up to 31.03.2029 for the production of “Food supplement for cattle feed and Poultry
(2000 T/Month). 14 l {,,,{ 23

Whereas, vide reference 2" cited, Stggx_y__Cjuse Notice was issued to the unit
under Air Act as violations were observed during the inspection carried out by the
officials of the O/o. DEE, TNPCB, Sriperumbudur on 18.12.2023 and 19.12.2023. The
unit vide reference 3 cited, has furnished reply for the Show Cause Notice but tHe

reply was not satisfactory as no action has been taken to comply with the violations

mentioned in the Show Cause h%jii:g.
_Whereas, on 06.01.2024 the public have gathered at the Chennai-Bangalore NH

. 7
nearer to the unit and intercepted the traffic demanding to stop the operation of the unit
as its operation is emanating unbearable odour nuisance. Subsequently, the

inspected by the officials of the O/o. DEE, TNPCB, Sriperumbudur off 07.01.2024\and it

it was

was observed that
1} The unit was not in operation as the unit has stopped its operation in the

midnight of 06.01.2024 due to public agitation.

2) Though the unit was hot in operation, obnoxious odour was observed in

s

3)[ The adsorbent spray arrangement provided at the unit's entrance, raw

and around its premises.

material storage area, process area, condenser area, cooling tower area
and product storage area for suppression of odour was found to be in
damaged condition. l

4) The raw materials such as sinews, pre-processed sinews are stored within
the premises and the cooking of raw materials are the main sources of

raieinn ndntir
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5) During inspection, two loads of fresh raw materials which are being
unloaded are found to be in wet condition and thus causing high amount
of odour in and around the premises.

6) The unit has not provided proper storm water drain in its premises,

thereby the surface runoff along with other waste water find its way

outside the premises during downpour./
7) The unit has not taken action to provide advanced treatment technologies

such as bio filtration or ozonation methods to control the odour in the raw

material storage area as well as in the process area as stipulated.
8) The boiler blowdown from the boiler and the condensate from the digestor

are not properly collected and solar evaporated. The same has found its

N

way outside the premises along with the runoff.
Q)Cwe unit has not maintained proper housekeeping in the process areaﬁ
Uthe house keeping was found to be poor.
10)The Sdlar Evaporation Pan was found to be empty and it was ascertained
from the unit's authorities that, the effluent disposed in the Solar
Evaporation Pan having high TDS-value was further disposed on land for
gardening which is against the consent.
)The dust collector with bag filters provided for the pulverizers were not
properly operated and maintained.

)The unit evokes repeated public complaint regarding odour nuisance and

discharge of waste water

Whereas, vide reference ‘4t cited, the DEE, TNPCB, Sriperumbudur has
recommended to issue direction for closure and disconnection of power supply to the
unit under Section 31A of Air (Prevention and Control of Pollution) Act, 1981 as

amended, as the unit has not rectified the violations mentioned in the Show Cause

Notice thereby inviting continuous public complaints and agitation.

in the light of the said facts, it is decided to issue direction for closure and
disconnection of power supply to the unit under Section 31A of Air (Prevention and

Control of Pollution) Act, 1981 as amended for the said violations.

Now, therefore, in exercise of the powers conferred under Section 31A of Air
it is hereby directed that

(Prevention and Control of Pollution) Act, 1981 as amended,
1/3,

the unit M/s. Prakash Foods & Feed Mills Private Ltd, S.F.No.30/2, 32/1, 111,
30/1A, 32/2, 32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram

District shall be closed and power supply shall be disconnected with immediate effect.

This Order of closure and disconnection of power supply is issued by

Chairperson as per the delegation of powers issued by the Board vide B.P.No.9, dated

11.03.1994.
| - POLLUTION PREVENTION PAYS
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If the unit is aggrieved by the above order issued under Section 33A of Water

(P&CP) Act, 1974 as amended, the unit shall prefer an appeal before the Hon'ble

National Green Tribunal.

The receipt of this proceeding shall be acknowledged.
' Sd/xxxx
Chairperson

To:

~ The Managing Director,
M/s. Prakash Foods & Feed Mills Private Ltd,
Ii B, JV.L. Tower, 117, N.M. Road, Aminjikarali,
Chennai — 60

I

For Cha%‘r?:’érsB'n

09.01. 8024~
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Proceeding No.: TNPCB [/ T1/ F.000579 / Closure [ Air /| EB ] 2023, dt: 09.01.2024

Sub.: TNPCB - Industries — M/s. Prakash Foods & Feed Mills Private Ltd,
S F.N0.30/2, 32/1, 1/1, 1/3, 30MA, 32/2, 32/3, 30/1B, Keelambi Village,
Kancheepuram Taluk, Kancheepuram District — Direction for disconnection of
power supply to the Unit under Section 31A of Air (Prevention and Control of
Pollution) Act, 1981 as amended — Orders issued — Regarding.

Ref.: 1. Proceeding No.: TNPCB/ T1/F.000579 / Closure / Air / 2023, dated:

09.01.2024 (Copy enclosed)

2 Memo No.: SE / Comm. / EE 3/ Assistant Environmental Engineer — 1/
TNPC Board / D 320 / 2002, dated: 04.12.2002 from the Chairman,
TNEB to Superintending Engineers of all electricity Distribution Circles,
TNEB.

Fkdkkkhkkhhkhd

Tamil Nadu Pollution Control Board enforces the provisions of Air (Prevention
and Control of Pollution) Act, 1981 as amended. As per Section 31A of Air (Prevention
and Control of Pollution) Act, 1981, the Board is empowered to issue Directions for
closure, prohibition or regulation of any industry and stoppage of electricity or any other
services. Instructions have been issued by Tamil Nadu Electricity Board in this regard
vide reference second cited.

In this connection, a copy of Board's Proceeding 1% cited ‘is enclosed wherein
direction have been issued under Section 31A of Air (Prevention and Control of
Pollution) Act, 1981 as amended for closure and disconnection of power supply to the
unit M/s. Prakash Foods & Feed Mills Private Ltd, S.F.N0.30/2, 32/1, 1/1, 1/3, 30/1A,
32/2, 32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram District in
view of the reasons stated therein.

It is hereby further directed in exercise of the powers conferred under Section
31A of Air (Prevention and Control of Pollution) Act, 1981 as amended, the power
supply to the said unit shall be disconnected with immediate effect.

The receipt of the proceeding shall be acknowledged and the action taken in this

regard shall also be intimated to this office at the earliest.

Enclosure: As above

Sd/xxxx
~ Chairperson

To

1) The Superintending Engineer / CEDC / TANGEDCO,
Kancheepuram District

2) The Assistant Engineer (O&M),
Oli Mohamed Pettai / TANGEDCO, Kancheepuram.
Copy to:
1) The Oistrict Gollector,
Kancheepuram District
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2) The Joint Chief Environmental Engineer (M),
Tamil Nadu Pollution Control Board,
First Floor, 950/1, Poonamallee High Road, Arumbakkam,
Chennai-600 106

3) The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Plot No.CP-5B, SIPCOT Industrial, Growth Centre Vandalur,
Wallajahbad Road, Oragadam, Sriperumpudur Taluk,Kanchipuram Dis-602105

Sriperumbudur

_4) The Managing Director,
M/s. Prakash Foods & Feed Mills Private Ltd,
B, Jyv.L. Tovrer, 117, N.M. Road, Aminjikarai,
Chennai — 600029

5) File Copy

m‘: é.lg o

For Chairpe"rson

] .0\ .9024
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Proceeding No. T1 / TNPCB / F.000579 / SPR / Temporary restoration of power
supply / Water / EB / 2019, dated: 29.02.2024
Sub.: TNPCB - Industries — M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi Village,

Kancheepuram Taluk, Kancheepuram District — Direction for restoration of

power supply to the unit under Section 33A of the Water (Prevention and

Control of Pollution) Act, 1974 as amended for a period of 2 weeks from the

date of restoration of power supply to the unit on 27.02.2024 (i.e. up to

12.03.2024) — Orders issued — Regarding.

Ref.: 1. Proceeding No.: TNPCB / T1 / F.000579 / Closure / Water / EB / 2023,

dated: 09.01.2024

2. Hon’ble National Green Tribunal (SZ), Chennai Order dated 16.02.2024 in
Appeal No.26 / 2024 (SZ)

3. Proceeding No. T1 / TNPCB / F.000579 / SPR / Temporary restoration of
power supply / Water / EB /2019, dated: 22.02.2024

4. Hon’ble Appellate Authority Interim Order dated 28.02.2024 in Application
No.9/2024 in Appeal 12 / 2024

In the office proceeding 15t cited, it was requested to disconnect the power supply
to the unit M/s. Prakash Foods & Feed Mills Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3,
30/1A, 32/2, 32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram
District as per the powers vested under Section 33A of the Water (P&CP) Act, 1974 as
amended for the reasons stated therein.

Whereas, aggrieved by the closure order, the unit has appealed before the
Hon'ble National Green Tribunal (SZ), Chennai in Appeal No.26 / 2024 (SZ). The
Hon’ble National Green Tribunal (SZ), Chennai vide reference 2™ cited has directed the
Board to inspect the unit and submit report before the Hon’ble Appellate Authority,
TNPCB, Chennai.

Whereas, vide reference 3™ cited, the Board has directed to restore power
supply to the unit for a period of 7 days (i.e. up to 29.02.2024) for the reasons stated
therein. However, power supply to the unit was restored by the TANGEDCO only on
27.02.2024.

Whereas, the Hon’ble Appellate Authority vide reference 4t cited, has directed
as follows

- “This Authority had issued a direction by its order dated 07.02.2024 to restore the
electricity for the purpose of conducting inspection and for submission of the report by
the respondent-Board. However, due to communication gap, the electricity was restored
only yesterday (i.e. 27.02.2024).
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The respondent-Board is directed to conduct inspection within two weeks and till
such time electricity should not be disconnected. The learned counsel for the
respondent-Board is directed to communicate the order without waiting for hard copy.

Post the matter on 20.3.2024".

Therefore in exercise of powers conferred under Section 33A of the Water
(P&CP) Act, 1974, as amended, it is hereby directed that the power supply to the unit
M/s. Prakash Foods & Feed Mills Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2,
32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram District shall be
restored for a period of 2 weeks from the date of restoration of power supply to the unit
on 27.02.2024 (i.e. up to 12.03.2024) with immediate effect.

The receipt of this proceeding shall be acknowledged.

Enclosure: As above

Sd/-
Chairperson
To
1. The Superintending Engineer / CEDC / TANGEDCO,
Kancheepuram District

2. The Assistant Engineer (O&M),
Oli Mohamed Pettai / TANGEDCO, Kancheepuram.

Copy to:

1. The Managing Director,
M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No0.30/2 etc., Keelambi Village,
Kancheepuram Taluk,
Kancheepuram District.

2. The District Collector,
Kancheepuram District

3. The Joint Chief Environmental Engineer (M),
Tamilnadu Pollution Control Board,
First Floor, 950/1, Poonamallee High Road,
Arumbakkam, Chennai-600 106

4. The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Plot No.CP-5B, SIPCOT Industrial,
Growth Centre Vandalur, Wallajahbad Road,
Oragadam, Sriperumpudur Taluk,
Kanchipuram Dis-602105
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Proceeding No. T1/ TNPCB / F.000579 / SPR / Temporary restoration of power
supply / Air / EB / 2019, dated: 29.02.2024
Sub.: TNPCB - Industries — M/s. Prakash Foods & Feed Mils Private Lid,
S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi Village,

Kancheepuram Taluk, Kancheepuram District — Direction for restoration of

power supply to the unit under Section 31A of the Air (Prevention and Control of
Pollution) Act, 1981 as amended for a period of 2 weeks from the date of
restoration of power supply to the unit on 27.02.2024 (i.e. up to 12.03.2024) —
Orders issued — Regarding.

Ref.: 1. Proceeding No.: TNPCB / T1 / F.000579 / Closure / Air / EB / 2023, dated:
09.01.2024
2. Hon’ble Appellate Authority Interim Order dated 07.02.2024 in Application
No0.9 /2024 in Appeal 12 / 2024
3. Proceeding No. T1 / TNPCB / F.000579 / SPR / Temporary restoration of
power supply / Air / EB / 2019, dated: 22.02.2024
4. Hon’ble Appellate Authority Interim Order dated 28.02.2024 in Application
No.9/2024 in Appeal 12 / 2024
In the office proceeding 1%t cited, it was requested to disconnect the power supply
to the unit M/s. Prakash Foods & Feed Mills Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3,
30M1A, 32/2, 32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram
District as per the powers vested under Section 31A of the Air (P&CP) Act, 1981 as
amended for the reasons stated therein.
Whereas, aggrieved by the closure order, the unit has appealed before the
Hon’ble Appellate Authority in Application No.9 / 2024 in Appeal 12 / 2024. The Hon'ble
Appellate Authority vide reference 2™ cited has directed the Board to restore power

supply to the unit and inspect the same and submit report.

Whereas, vide reference 3™ cited, the Board has directed to restore power
supply to the unit for a period of 7 days (i.e. up to 29.02.2024) for the reasons stated
therein. However, power supply to the unit was restored by the TANGEDCO only on
27.02.2024.

Whereas, the Hon'ble Appellate Authority vide reference 4t cited, has directed
as follows _

- “This Authority had issued a direction by its order dated 07.02.2024 to restore the
electricity for the purpose of conducting inspection and for submission of the report by

the respondent-Board. However, due to communication gap, the electricity was restored
only yesterday (i.e. 27.02.2024).
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The respondent-Board is directed to conduct inspection within two weeks and till
such time electricity should not be disconnected. The learned counsel for the
respondent-Board is directed to communicate the order without waiting for hard copy.

Post the matter on 20.3.2024".

Therefore in exercise of powers conferred under Section 31A of the Air (P&CP)
Act, 1981, as amended, it is hereby directed that the power supply to the unit
M/s. Prakash Foods & Feed Mills Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2,
32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram District shall be
restored for a period of 2 weeks from the date of restoration of power supply to the unit
on 27.02.2024 (i.e. up to 12.03.2024) with immediate effect.

The receipt of this proceeding shall be acknowledged.

Enclosure: As above

Sd/-
Chairperson
To
1. The Superintending Engineer / CEDC / TANGEDCO,
Kancheepuram District

2. The Assistant Engineer (O&M),
Oli Mohamed Pettai / TANGEDCO, Kancheepuram.

Copy to:

1. The Managing Director,
M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.N0.30/2 etc., Keelambi Village,
Kancheepuram Taluk,
Kancheepuram District.

2. The District Collector,
Kancheepuram District

3. The Joint Chief Environmental Engineer (M),
Tamilnadu Pollution Control Board,
First Floor, 950/1, Poonamallee High Road,
Arumbakkam, Chennai-600 106

4. The District Environmental Engineer,
Tamilnadu Pollution Control Board,
Plot No.CP-5B, SIPCOT Industrial,
Growth Centre Vandalur, Wallajahbad Road,
Oragadam, Sriperumpudur Taluk,
Kanchipuram Dis-602105

5. File copy.

¢S

2
For C alirpe::;\tlnh“"f

Q9 02-0024
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Proceeding No.: TNPCB / T1/ F.000579 / SPR / Suspension of Closure { Water /
2024, dated: 18.04.2024

Sub.: TNPCB - Industries — M/s. Prakash Foods & Feed Mills Private Ltd,

S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi Village,

Kancheepuram Taluk, Kancheepuram District — Direction for Suspension of

closure and temporary restoration of power supply to the unit under Section
31A of the Water (Prevention and Control of Pollution) Act, 1981 as amended
for a period of 3 months (i.e. up to 17.07.2024) - Orders issued — Regarding
Ref.: 1. Proceeding No.: TNPCB / T1 / F.000579 / Closure / Water / 2023, dated:
09.01.2024.
2. Proceeding No.: TNPCB / T1/F.000579 / SPR / 2024, dated: 23.02.2024
3. Proceeding No. T1 / TNPCB / F.000579 / SPR / Temporary restoration of
power supply / Water / EB / 2019, dated: 22.02.2024
4. Proceeding No. T1 / TNPCB / F.000579 / SPR / Temporary restoration of
power supply / Water / EB / 2019, dated: 29.02.2024
5. JCEE(M), CPT Letter No. TNPCB / JCEE(M) / CPT / Tech — Board / 2024,
dated: 07.03.2024
6. Hon’ble NGT(SZ) Order dated 05.04.2024 in Appeal No. 26 / 2024
7. Unit’s letter dated 10.04.2024
Whereas, vide reference 1%t cited, directions for closure, disconnection of power
supply under Section 31A of the Water (Prevention and Control of Pollution) Act, 1981
as amended was issued to the unit M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No.30/2, 32/1, 111, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi Village, Kancheepuram
Taluk, Kancheepuram District for causing odour nuisance and for not complying with

certain conditions stipulated in the consent order.

Whereas, aggrieved by the closure order, the unit has appealed before the
Hon'ble Nation Green Tribunal, Southern Zone (Hon’ble NGT, (SZ)) vide Appeal No. 26/
2024 and the Hon'ble NGT, (SZ) vide order dated 07.02.2024 has directed the TNPCB

to restore power supply to the unit and to carry out the inspection and file report.

Whereas, vide reference 2" cited, the Board constituted a committee comprising
JCEE(M), Chengalpattu, DEE, Sriperumbudur and EE, Corporate Office for carrying out
inspection of the unit as per the orders of the Hon'ble Appellate Authority.

Whereas, vide reference 3™ cited, direction for temporary restoration of power
supply was issued to the unit for a period of one week for carrying out inspection to the
unit. Subsequently, vide reference 4% cited, the same was extended for a period of

another two weeks for the reasons stated therein.

POLLUTION PREVENTION PAYS
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Whereas, vide reference 5" cited, the committee recommended that the unit may
be permitted to carry out its operation for three months subject to certain conditions so
as to assess the adequacy of the improvement measures taken to minimize the odour
problem and the status of the complaint from the Public. The committee report was filed
before the Hon'’ble NGT, (SZ).

Whereas, vide reference 6% cited, the Hon'ble NGT, (SZ) has directed the
TNPCB as follows;

........ it would be appropriate to permit the unit to run under the Water Act also,
as recommended by the Page 2 of 3 TNPCB for a period of three months, subject to the
condition that they comply with the directions issued by the TNPCB.

Let the TNPCB closely monitor the functioning of the unit for three months
period, for which, they are allowed to run and furnish the report......".

Whereas, vide reference 7" cited, the unit requested the Board to restore power
supply to the unit as per the orders of the Hon’ble NGT, (SZ).

In the light of the said facts, it is decided to issue directions for suspension of
closure and temporary restoration of power supply to the unit for a period of three
months (i.e. up to 17.07.2024) to comply with certain conditions so as to assess the
adequacy of the improvement measures taken by the unit.

Therefore, in exercise of the powers conferred under Section 31A of the Water
(P&CP) Act, 1981, as amended, it is hereby directed that the direction for closure, and
disconnection of power supply issued to the unit M/s. Prakash Foods & Feed Mills
Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi Village,
Kancheepuram Taluk, Kancheepuram District is suspended for period of three months
(i.e. up to 17.07.2024) to comply with the following conditions.

1. The unit shall provide suitable suction and hood arrangements to collect the
steam/emission released during the discharge of the digested raw material from
both the loading and discharge points of digester and an adequate wet scrubber
followed by an activated carbon adsorption tower for the control of odour
generated from the digestion process within three months' time.

2. The unit shall provide a suitable control mechanism to ensure the entire mist
spray pipeline network functions all the time during production.

3. The unit shall provide CCTV cameras to monitor the operation of the mist spray
pipelines in all the places including raw material storage area and of the APC
measures provided to pulverizers and connect the same with CAC of TNPCB

within three months’ time.

POLLUTION PREVENTION PAYS
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The unit shall improve the Air Pollution Control measure provided to | the
pulverisers by plugging all the leaks in the pneumatic conveyers, transfer
pipelines and the pulveriser and by providing a bag filter of adequate capacity
within three months so as to completely arrest the fine dust emission from the
pulverizing operation.

The unit shall provide a detailed proposal along with time line within three months
for the installation of bio-filter with suitable blower arrangement to push the air
containing odour causing substances from western side to eastern side and pass
them through bio- filters for effective odour removal and to avoid odour nuisance
to nearby village of Aryaperumbakkam.

The unit shall provide proper cover for the hammer mill and the screw conveyers
provided in the hammer mill within three months to prevent dust emission from
the crushing operation

The unit shall operate the plant only during day time i.e. from 6 AM to 6 PM to
avoid odour and air poliution in the nearby village during night time

The unit shall ensure that raw material i.e. sinews received for processing shall
not have moisture content more than the minimum possible value of 8% as
reported to minimize the odour from the raw material.

The unit shall store the raw material as minimum as possible to minimize the
odour nuisance. The unit shall also ensure that the mist spray arrangements
placed around the raw material storage area is in operation even when the plant

is not in operation.

10.The unit shall develop thick green belt at all the open spaces available at back

To:

yard excluding electrical overhead line area.

The receipt of this proceeding shall be acknowledged.

Sd/-
Chairperson

The Managing Director,

M/s. Prakash Foods & Feed Mills Private Lid,
S.F.N0.30/2 etc., Keelambi Village, Kancheepuram Taluk,
Kancheepuram District.

Copy to:

1.

The District Collector,
Kancheepuram District.

The Joint Chief Environmental Engineer (Monitoring),
Tamilnadu Pollution Control Board,

First Floor, 950/1, Poonamallee High Road,
Arumbakkam, Chennai-600 106

POLLUTION PREVENTION PAYS
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. The District Environmental Engineer,

Tamilnadu Pollution Control Board,

Plot No.CP-5B, SIPCOT Industrial Growth Centre,
Oragadam, Sriperumpudur Taluk,

Kanchipuram Dis-602105

. The Superintending Engineer / CEDC / TANGEDCO,
Kancheepuram District

. The Assistant Engineer (O&M),
Oli Mohamed Pettai / TANGEDCO, Kancheepuram.

. File Copy
dﬂa{ﬂ‘ejw

For Chairperson

e
&
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Proceeding No.: TNPCB / T1 / F.000579 / SPR / Temporary restoration of power
supply / Water / EB / 2024, dated: 18.04.2024
Sub.: TNPCB - Industries — M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No.30/2, 32/1, 1M1, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi Village,

Kancheepuram Taluk, Kancheepuram District — Direction for restoration of

power supply to the unit under Section 31A of the Water (Prevention and

Control of Pollution) Act, 1981 as amended for a period of three months (i.e. up

to 16.07.2024) — Orders issued — Regarding..

Ref.: 1. Proceeding No.: TNPCB / T1 / F.000579 / Closure / Water / EB / 2023,

dated: 09.01.2024

2. Proceeding No. T1 / TNPCB / F.000579 / SPR / Temporary restoration of
power supply / Water / EB / 2019, dated: 29.02.2024

3. Proceeding No.: TNPCB / T1 / F.000579 / SPR / Suspension of Closure /
Water / 2024, dated: 18.04.2024 (Copy enclosed)

In the office proceeding 1%t cited, it was requested to disconnect the power supply
to the unit M/s. Prakash Foods & Feed Mills Private Ltd, S.F.N0.30/2, 32/1, 1/1, 1/3,
30/11A, 32/2, 32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram
District as per the powers vested under Section 31A of the Water (P&CP) Act, 1981 as
amended for the reasons stated therein.

Further vide Board’s proceeding 2™ cited orders were issued for restoration of
power supply to the unit for a period of 2 weeks from the date of restoration of power
supply to the unit on 27.02.2024 (i.e. up to 12.03.2024) for the reasons stated therein.

Now, in the Board’s proceeding 3™ cited, orders have been issued for
suspension of closure and restoration of power supply to the unit under Section 31A of
the Water (P&CP) Act, 1981, as amended for the reasons and conditions stated therein.

Therefore, in exercise of powers conferred under Section 31A of the Water
(P&CP) Act, 1981, as amended, it is hereby directed that the power supply to the unit
M/s. Prakash Foods & Feed Mills Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2,
32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram District shall be
restored for period of three months (i.e. up to 17.07.2024) with immediate effect.

The receipt of the proceedings shall be acknowledged and the action taken in

this regard shall also be intimated to this office at the earliest.

Enclosure: As above

Sd/-
Chairperson

POLLUTION PREVENTION PAYS
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The Superintending Engineer / CEDC / TANGEDCO,
Kancheepuram District

The Assistant Engineer (O&M),
Oli Mohamed Pettai / TANGEDCO, Kancheepuram.

Copy to:

1

The Managing Director,

M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No.30/2 etc., Keelambi Village, Kancheepuram Taluk,
Kancheepuram District.

The District Collector,
Kancheepuram District

The Joint Chief Environmental Engineer (Monitoring),
Tamilnadu Pollution Control Board,

First Floor, 950/1, Poonamallee High Road,
Arumbakkam, Chennai-600 106

The District Environmental Engineer,

Tamilnadu Pollution Control Board,

Plot No.CP-5B, SIPCOT Industrial Growth Centre,
Oragadam, Sriperumpudur Taluk,

Kanchipuram Dis-602105

File copy. Ol%?{(f /W

For Chairperson

\%\"\}a[
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Proceeding No.: TNPCB / T1 / F.000579 / SPR / Suspension of Closure / Air /
2024, dated: 18.04.2024
Sub.: TNPCB - Industries — M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No.30/2, 32/1, 11, 1/3, 30MA, 32/2, 32/3, 30/1B, Keelambi Village,

Kancheepuram Taluk, Kancheepuram District — Direction for Suspension of

closure and temporary restoration of power supply to the unit under Section

31A of the Air (Prevention and Control of Pollution) Act, 1981 as amended for

a period of 3 months (i.e. up to 17.07.2024) — Orders issued — Regarding

Ref.: 1. Proceeding No.: TNPCB / T1 / F.000579 / Closure / Air / 2023, dated:

09.01.2024.

2. Proceeding No.: TNPCB / T1/F.000579 / SPR / 2024, dated: 23.02.2024

3. Proceeding No. T1 / TNPCB / F.000579 / SPR / Temporary restoration of
power supply / Water / EB / 2019, dated: 22.02.2024

4. Proceeding No. T1 / TNPCB / F.000579 / SPR / Temporary restoration of
power supply / Water / EB / 2019, dated: 29.02.2024

5. JCEE(M), CPT Letter No. TNPCB / JCEE(M) / CPT / Tech — Board / 2024,
dated: 07.03.2024

6. Hon’ble Appellate Authority Order dated 20.03.2024 in Application No.09 /
2024 in Appeal 12 /2024

7. Unit’s letter dated 10.04.2024

b

Whereas, vide reference 1%t cited, directions for closure, disconnection of power
supply under Section 31A of the Air (Prevention and Control of Pollution) Act, 1981 as
amended was issued to the unit M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No.30/2, 32/1, 1/1, 1/3, 30MA, 32/2, 32/3, 30/1B, Keelambi Village, Kancheepuram
Taluk, Kancheepuram District for causing odour nuisance and for not complying with
certain conditions stipulated in the consent order.

Whereas, aggrieved by the closure order, the unit has appealed before the
Hon'ble Appellate Authority vide Application No.9 / 2024 in Appeal 12 / 2024 and the
Hon’ble Appellate Authority vide order dated 07.02.2024 has directed the TNPCB to

restore power supply to the unit and to carry out the inspection and file report.

Whereas, vide reference 2" cited, the Board constituted a committee comprising
JCEE(M), Chengalpattu, DEE, Sriperumbudur and EE, Corporate Office for carrying out
inspection of the unit as per the orders of the Hon’ble Appellate Authority.

Whereas, vide reference 3™ cited, direction for temporary restoration of power
supply was issued to the unit for a period of one week for carrying out inspection to the
unit. Subsequently, vide reference 4" cited, the same was extended for a period of

another two weeks for the reasons stated therein.
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Whereas, vide reference 5t cited, the committee recommended that the unit may
be permitted to carry out its operation for three months subject to certain conditions so
as to assess the adequacy of the improvement measures taken to minimize the odour
problem and the status of the complaint from the Public. The committee report was filed
before the Hon’ble Appellate Authority.

Whereas, vide reference 6! cited, the Hon'ble Appellate Authority has directed
the TNPCB as follows;

“In view of the recommendations made by the Joint Committee, for the purpose
of observing the adequacy of the improvements, a direction is given to the respondent
Board to permit the operation of the unit and to submit the inspection report after three
months. Until further orders to continue the electricity supply for the purpose of running
the unit.”

Whereas, vide reference 71" cited, the unit requested the Board to restore power
supply to the unit as per the orders of the Hon’ble Appellate Authority.

In the light of the said facts, it is decided to issue directions for suspension of
closure and temporary restoration of power supply to the unit for a period of three
months (i.e. up to 17.07.2024) to comply with certain conditions so as to assess the
adequacy of the improvement measures taken by the unit.

Therefore, in exercise of the powers conferred under Section 31A of the Air
(P&CP) Act, 1981, as amended, it is hereby directed that the direction for closure, and
disconnection of power supply issued to the unit M/s. Prakash Foods & Feed Mills
Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi Village,
Kancheepuram Taluk, Kancheepuram District is suspended for period of three months

(i.e. up to 17.07.2024) to comply with the following conditions.

1. The unit shall provide suitable suction and hood arrangements to collect the
steam/emission released during the discharge of the digested raw material from
both the loading and discharge points of digester and an adequate wet scrubber
followed by an activated carbon adsorption tower for the control of odour
generated from the digestion process within three months’ time.

2. The unit shall provide a suitable control mechanism to ensure the entire mist
spray pipeline network functions all the time during production.

3. The unit shall provide CCTV cameras to monitor the operation of the mist spray
pipelines in all the places including raw material storage area and of the APC
measures provided to pulverizers and connect the same with CAC of TNPCB

within three months’ time.
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4. The unit shall improve the Air Pollution Control measure provided to the
pulverisers by plugging all the leaks in the pneumatic conveyers, transfer
pipelines and the pulveriser and by providing a bag filter of adequate capacity
within three months so as to completely arrest the fine dust emission from the
pulverizing operation.

5. The unit shall provide a detailed proposal along with time line within three months
for the installation of bio-filter with suitable blower arrangement to push the air
containing odour causing substances from western side to eastern side and pass
them through bio- filters for effective odour removal and to avoid odour nuisance
to nearby village of Aryaperumbakkam.

6. The unit shall provide proper cover for the hammer mill and the screw conveyers
provided in the hammer mill within three months to prevent dust emission from
the crushing operation

7. The unit shall operate the plant only during day time i.e. from 6 AM to 6 PM to
avoid odour and air pollution in the nearby village during night time

8. The unit shall ensure that raw material i.e. sinews received for processing shall
not have moisture content more than the minimum possible value of 8% as
reported to minimize the odour from the raw material.

9. The unit shall store the raw material as minimum as possible to minimize the
odour nuisance. The unit shall also ensure that the mist spray arrangements
placed around the raw material storage area is in operation even when the plant
is not in operation.

10.The unit shall develop thick green belt at all the open spaces available at back

yard excluding electrical overhead line area.

The receipt of this proceeding shall be acknowledged.

Sd/-
Chairperson
To:
The Managing Director,
M/s. Prakash Foods & Feed Mills Private Lid,
S.F.No.30/2 etc., Keelambi Village, Kancheepuram Taluk,
Kancheepuram District.

Copy to:

1. The District Collector,
Kancheepuram District.

2. The Joint Chief Environmental Engineer (Monitoring),
Tamilnadu Pollution Control Board,
First Floor, 950/1, Poonamallee High Road,
Arumbakkam, Chennai-600 106
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. The District Environmental Engineer,

Tamilnadu Pollution Control Board,

Plot No.CP-5B, SIPCOT Industrial Growth Centre,
Oragadam, Sriperumpudur Taluk,

Kanchipuram Dis-602105

. The Superintending Engineer / CEDC / TANGEDCO,
Kancheepuram District

. The Assistant Engineer (O&M),
Oli Mohamed Pettai / TANGEDCO, Kancheepuram.

. File Copy O{M
lﬂﬁrﬁ

For Chairpe

o
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Proceeding No.: TNPCB / T1 / F.000579 / SPR / Temporary restoration of power
supply / Air / EB / 2024, dated: 18.04.2024
Sub.: TNPCB - Industries — M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No.30/2, 32/1, 1M1, 1/3, 30/1A, 32/2, 32/3, 30/1B, Keelambi Village,

Kancheepuram Taluk, Kancheepuram District — Direction for restoration of

power supply to the unit under Section 31A of the Air (Prevention and Control of

Pollution) Act, 1981 as amended for a period of three months (i.e. up to -

17.07.2024) - Orders issued — Regarding..

Ref.: 1. Proceeding No.: TNPCB / T1 / F.000579 / Closure / Air / EB / 2023, dated:

09.01.2024

2. Proceeding No. T1 / TNPCB / F.000579 / SPR / Temporary restoration of
power supply / Air / EB / 2019, dated: 29.02.2024

3. Proceeding No.: TNPCB / T1 / F.000579 / SPR / Suspension of Closure / Air
/2024, dated: 18.04.2024 (Copy enclosed)

In the office proceeding 1%t cited, it was requested to disconnect the power supply
to the unit M/s. Prakash Foods & Feed Mills Private Ltd, S.F.N0.30/2, 32/1, 1/1, 1/3,
30/11A, 32/2, 32/3, 30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram
District as per the powers vested under Section 31A of the Air (P&CP) Act, 1981 as
amended for the reasons stated therein.

Further vide Board’'s proceeding 2" cited orders were issued for restoration of
power supply to the unit for a period of 2 weeks from the date of restoration of power
supply to the unit on 27.02.2024 (i.e. up to 12.03.2024) for the reasons stated therein.

Now, in the Board's proceeding 3™ cited, orders have been issued for
suspension of closure and restoration of power supply to the unit under Section 31A of
the Air (P&CP) Act, 1981, as amended for the reasons and conditions stated therein.

Therefore, in exercise of powers conferred under Section 31A of the Air (P&CP)
Act, 1981, as amended, it is hereby directed that the power supply to the unit M/s.
Prakash Foods & Feed Mills Private Ltd, S.F.No.30/2, 32/1, 1/1, 1/3, 30/1A, 32/2, 32/3,
30/1B, Keelambi Village, Kancheepuram Taluk, Kancheepuram District shall be
restored for period of three months (i.e. up to 17.07.2024) with immediate effect.

The receipt of the proceedings shall be acknowledged and the action taken in

this regard shall also be intimated to this office at the earliest.

Enclosure: As above

Sd/-
Chairperson
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. The Superintending Engineer / CEDC / TANGEDCO,

Kancheepuram District

The Assistant Engineer (O&M),
Oli Mohamed Pettai / TANGEDCO, Kancheepuram.

Copy to:

1.

The Managing Director,

M/s. Prakash Foods & Feed Mills Private Ltd,
S.F.No.30/2 etc., Keelambi Village, Kancheepuram Taluk,
Kancheepuram District.

The District Collector,
Kancheepuram District

The Joint Chief Environmental Engineer (Monitoring),
Tamilnadu Pollution Control Board,

First Floor, 950/1, Poonamallee High Road,
Arumbakkam, Chennai-600 106

The District Environmental Engineer,

Tamilnadu Pollution Control Board,

Plot No.CP-5B, SIPCOT Industrial Growth Centre,
Oragadam, Sriperumpudur Taluk,

Kanchipuram Dis-602105

File copy. ()I/LV\

\Plep

For Chairperson
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BEFORE THE HON’BLE NATIONAL
>REEN TRIBUNAL,
SOUTHERN ZONE, CHENNAL

Original Application No. 131 of 2024

S. Mahesh, Co-ordinator,

Makkal Mandram,

Sengodiyur Village (Mangalapadi),
Melkathirpur Post, Kanchipuram-631502

...Applicant

Vs.

Dr. D.V.R. Prakash Rao, Ph.D.,

Founder and Managing Director,

Prakash Foods and Feeds Mills Pvt. 1.td,

Ariyaperumbakkam

Kanchipuram-631502 & 2 ors
...Respondents

REPLY AFFIDAVIT FILED BY THE
THIRD RESPONDENT — DISTRICT
ENVIRONMENTAL ENGINEER
(DEE), TAMIL NADU POLLUTION
CONTROL BOARD (TNPCB)

Advocate for Respondent: TNPCB
Thiru.S. Sai Sathya Jith,
Advocate, Chennai.

Date: 10.10.2024

Date of hearing on:22.10.2024



